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MOTION RE: STATEMENT MADE BY
THE HOME MINISTER REGARDING
THE REPORTED STATEMENT BY
THE AGRICULTURE MINISTER
OF ANDHRA PRADESH
AGAINST HARIJANS

SHRT HEM BARUA (Mangaldai) : I
beg to move :

“That the statement made by the
Minister of Home Affairs on the 6th
May, 1968, regarding the reported state-
ment by the Agriculture Minister of
Andhra Pradesh against Harijaos, be
taken into consideration.™

1 have gone through the bunch of cor~
respondences and statements supplied to us
by the Home Minister with due care and cau-
tion. These papers pin-point a very relevant
thing. These papers say that the corres-
pondent of the PATRIOT who 1s responsible
for the alleged statement in the news item
in the paper which says that ‘Harijans de-
serve to be kicked' was not present at the
press conference given by the Andhra
Minister, Mr. Thimma Reddy, on 22nd
April. This fact has been made very clear
in this correspondence.

Secondly, it has also been made very
clear in this correspondence that the cor-
respondent of the PATRIOT depended for
his news item on hearsay and this hearsay
bhas not been corroborated by the statements
made by the different journalists who
attended the Press Conference of Mr,
Thimma Reddy on 22nd April.

These papers also pin-point, if you go
through them carefully, one basic thiog that
this correspondent of the PATRIOT tried
to play up that thing which is likely to
damage harmonious relations between the
different communities of this country.
There is no doubt about it. Whatever that
might be, 1 know the PATRIOT is a paper
manned by persons of high integrity,
character and progressive ideas. and what-
eVer......

SHRI J. B. KRIPALANI
Have you got a barometer ?

SHRI HEM BARUA : Itis commen-

(Guna) 3
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sense. That is the barometer of experie-

nce of constant reading of the PATRIOT.

Whatever that might be, what action
the PATRIOT took and what does it purport
to suy in this particular matter of playing
up this news item? It is for them to
decide. Parliament is not in a position to
suggest means because if we suggest means
that will be an encroachment on the free-
dom of Press. But this paper pin-points
another very relevant thing. This Press
Conference took place on 220d April and
the Chief Minister of Andhra Pradesh did
not inquire into the matter till 2nd May
although there was a furore created in
Parliament and there was widespread re-
percussion all over the country over this
news item in the PATRIOT. This shows
that the Andhra Pradesh Government was,
I am sorry to say, rather looking at the
matter in a very casual and a cavalier
manner. There is mo doubt about it.
Judging from the correspondence or judg-
ing from the interest taken by the Chief
Minister of Andhra Pradesh, this becomes
clear.

Now what about the Chief Minister of
Andhra Pradesh? The Chief Minister of
Andhra Pradesh bhas forwarded only the
statements made by the different press re-
presentatives who attended Mr. Thimma
Reddy's press interview. When the Chief
Minister has not given out his mind or his
conclusion, he has not said anything about
this correspondence, then the Chief Minis-
ter of Andhra Pradesh must have a blank
mind—I hope you will kindly excuse me,
you come from the same State—he seems
to have a blank mind because he has not
drawn any conclusions and he has not for-
warded any conclusions for the benefit of
Mr. Chavan who is over-worked, Sir and
if he has rather sent his conclusions, that
would have helped the Home Minister.
Instead he has sent the statements of the
different Press Correspondents. Now the
question is : who took the interview of the
Press Correspondents for replies. Was it
the Chief Minister or was it his Private
Secretary who took the interview ? We
koow the only thing, that the Chief Minis-
ter attended a dance recital given by the
daughter of his Private Secretary. So, was
it the Private Secretary who took down
these statements or was it the Chief Minis-
ter himself ? Or surely there may bea

third possibility which is this. Possibly



2003 Andhra Minister's
the Chief Minister issued a question naire
to the journalists to be filled up by them.
And, if that is so, and judging from the
similarity of language and facts narrated in
the statements, it becomes crystal clear
that possibly the Chief Minister did not
take the responsibility of interviewing and
finding out directly from the Press eorres-
pondents whether the statement alleged to
bave been made by Shri Thimma Reddy is
correct or not. He possibly issued a ques-
tionpaire. Now, Sir, if you scan the state-
ment of the Andhra Pradesh Minister and
also the statement made by the press corres-
pondents one thing becomes crystal clear.
The Andhra Pradesh Minister might not
have said that the Harijans deserve to be
kicked. He made some disparaging re-
marks about the Harijans ; there is no
doubt about that. From the statement it
is very clear. He said certain disparaging
remarks which is apparent from the state-
ment made by the Chief Reporter
of The Hindu which says that the Minister
mentioped the recent incidents in which
Harijans were involved. The Minister bad
the Harijans in his mind. And it is this
Minister, you know, who said, anod that is
corroborated by the statement of the
Journalists that Journalists should be kick-
ed. A man who can say that journalists
should be kicked can also say that Hari-
jans should also be kicked and all that.
Whatever that might be Sir, there is a
statement made by the correspondent of
the Blirz which says : Generally Harijans
who are poor indulge in these thefts in
villages. Now, Sir, that is what this Minis-
ter said and this is what is corroborated by
the statement of the correspondent of the
Biliz. Now, Sir, at this statement I was
taken aback, one Mr. Thimma Reddy said
“Do you want Harijans to be kissed 1"
Naturally enough, I don’t want Mr. Thimma
Reddy to kiss the Harijans because that
would muddy his lips. He need not kiss
them. Sir, kicking and kissing are the
opposite side of the same coin. There is
no doubt about it. Mr. Chavan is smiling.
Possibly he knows both.

AN HON. MEMBER : What about
you 7

SHRI HEM BARUA : One side only,
not both.

Now, Sir, I have repd the letter of thy
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Andhra Pradesh Minister, Mr. Thimma
Reddy addressed to Chief Minister, that
was on the 3rd of May. The incident
took place on the 22nd of April. And if
you scan the letter, you will find that the
last three paragraphs of the letter are full of
‘I-isms" and igoisms. He says about what
he did when he was young for Harijans,
what he has done now etc. All these are
only ‘I-isms’ and a man who can indulge
in ‘I-isms’ is a man who very surely has
distorted views and visions.

Now, Sir, we have to examine the entire
matter in a wider perspective. Mr. Chavan
would agree with me if I say that Harijans
are the most oppressed and suppressed
sections of the Indian community. There
is mo doubt about it, Sir. Even this Andhra
Pradesh Minister has said that when the
thieves are caught the people in the vill-
ages take the law into their hands and then
they beat them ; often they are burnt also.
This is a sad commentary on the State ad-
ministrative machinery. What for do you

s have the Police, if the people are allowed
to beat, to burn and kill human beings like
this ? The Andhra Pradesh Minister has
said that water pumps are being taken away
from the gardens of the rich people there
living in the villages. Sir, do you think
that water pumps are more valuable than
human lives ?

Therefore, I say, Sir, that Harijans are
the most oppressed and suppressed sections
of the Indian community and during these
twenty vears of freedom, their condition has
not improved in spite of the fact that there
is & constitutional provision. Ip spite of
the Untouchability (Offences) Act which
has been adopted in 1955, all these evils
are continuing. All these legislations are
in cold storage. The legislations remain
only on paper.

The condition of the Harijans is bad,
When the condition of the Harijans is so
bad, what moral right do we Indians have
to criticise the assassination of Dr. Martin
Luther King ? The conditions of the two
crores of Negroes living in the USA are
no less inferior to the conditions of six
crores of Harijans living in this country.
When we treat our own people like this,
what moral right have we got to criticise
other people 7

You know of that incident that occurred
jo the village jn Andhra Pradesh o the.|
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24th February ; if you read the details you
will find that a boy of 19 was so much
roasied that he ran from pillar to post for
relief and he was refused reliel even by the
doctor who owned a private clinic because
the doctor belonged to the so-called upper
caste Hindus or the upper caste echelons
of society. This is the type of mentality
that we have. This is the sort of perverted
psychology that we suffer from in this
country.

Now, there is a tendency to say that we
have a Harijan Minister and all that. We
might have Harijan Ministers, but Minister-
ship does not solve the problems of the
common man. Does itsolve? It does
not solve it. It is only a slogan for the
so-called caste-Hindus to use whenever it
is profitable for them to use these slogans.

Now, a new class known as the neo-
rich is evolving in this country. They have
a sort of builtin superiority and they
suffer from a sort of perverted psychology.

1 know this because we were sltting at
the Bombay Airport. And there wasa
girl. And we saw the example of a neo-
rich young man coming there with a camera
tucked on his arms with two transistor sets
in his hands, and a pretty woman. He
came to the place where we were sitting...

AN HON. MEMBER : That is okay.

SHRI HEM BARUA : That was okay.
The man came with a camera and two
transistor sets. He was a symbol of the
peo-rich. He came there and wanted a
reservation in a particular flight. He bang-
ed the table. He did not have any business
to bang the table in that fashion. Shri
Nath Pai was present there and he told me
about this man. Immediately I thought
that he seemed to be the representive of the
neo-rich class in India. This neo-rich
class in India is suffering from a sort of
built-in superiority complex, and these are
the people who are responsible for all sorts
of things.

Even in this village in Aadhra Pradesh,
there was actually a tug of war temsion
between the rich and the poor. What is
happening in this country ? There isa
revivalism of the odd features of Hinduism

yader the gover of pationalism.  Anything
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that a Hindu does passes off for a national
thing. That is what happens in this country.
Hinduism teaches universal compassion.
Are these examples and are these treatments
meted out to the poorer and weaker sections

_ of our community evidences of universal
compassion ? They are not and they can-
not be.

In this country, sectional interests of
casle, community and religion are challeng-
ing the basic foundation of our democracy.
There is no doubt about it and they are
emerging as a force in this country. But I
am unhappy to say that instead of relying
on the statement of the Chief Minister of
Andhra Pradesh—1 hear he is a good man ;
and I have also been told that Shri Thimma
Reddy is also & good mam who tries to
imitate Shri Morarii Desai in his outspoken-
ness ; this is what 1 have been told about
Shri Thimma Reddy; judging from the
slatement, 1 find him a salubrious type of
man who i temperamental, who is very
loose in his tongue, who does not have any
mental discipline, virtues that Shri Morarji
Desai possibly lacks ; this is what I find
fiom the statement of this gentleman—
instead of depending on the statement of
the Chief Minister of Andhra Pradesh...

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) The hon.
Member was sayiog that Shri Morarji Desai
was lacking in something or that something
was wrong with Shri Morarji Desai ?

SHRIMATI SUCHETA KRIPALANI :
(Gonda) : He said that those virtues Shri
Morarji Desai lacked. Which wirtues did
he mean ?

SHRI

clear.

HEM BARUA : 1 was very

SHRIMATI SUCHETA KRIPALANI :
That was a very wWrong assessment.

SHRI HEM BARUA: This Mr. Thimma
Reddy, somebody has told me, is known
as Mr. Morarji Desai of Andhra Pradesh.
But I find, judging from the statement that
Mr. Thimma Reddy is a man who is loose
in his words, who does not have amy
meatal disciplipe.
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These are virtues which Shri Morarji
Desai lacks...(Interruptions).

MR. SPEAKER :
time now.

You are losing your

SHRI HEM BARUA : I am pot here
to draw a line of distinction between vir-
tues and vices. It is for the hon. lady
Member to do it,

Whatever that might be, 1 would say
that instead of depending on the Chief
Minister of Andhra Pradesh to report
about this incident and instead of depend-
ing on the letter of Shri Thimma Reddy to
the Chief Minister of Andhra Pradesh,
which is an illuminating document on
egoism, why is it that the Home Ministry
did pot tryto inquire into the wmatter
directly through its own agencies ?

When the unfortunate language riots
took place in Assam in 1960, a parlia-
mentary delegation was sent to Assam to
inquire in the matter. In the same manaoer,
a parliamentary delegation can be sent to
Anchra Pradesh to inguire not only into
this incident but also into the conditions
of Harijans in general.

1 am very sorry to that Shri Jagjiwan
Ram, the most outstanding leader of the

Harijans....

SHRI N. SREEKANTAN NAIR (Qui-
lon) : Of the country.

SHRI HEM BARUA :...Of the Hari-
jans also. So I would very much appre-
ciate if in protest at what has trapspired so
far, Shri Jagjiwan Ram resigns{Interruptions).
That would be a very fie gesture. I can
tell Shri Jagjiwan Ram that if he rosigns
his Ministership, I will resign my Member-
ship of Parliament. If he resigns his
Ministership, he still continues to he a
Member of Parliament. But if I resign
my membership of Parliament and go away,
1 become unemployed as I have no other
source of income.

Whatever that may be, we have gone
through these papers.

SHRI J. B. KRIPALANI : He is re-
ducing the whole thing to a farce.

SHRI HEM BARUA :
Imterruptions).

No, no
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When I make a reference to Shri Jag-
jiwan Ram, it is no use some members get-
ting angry, because I have read in the
papers that he is the mouthpiece of certain
sections of the Indian people, and when
there are reports in the newspapers that
Shri Jagjiwan Ram is interested only in
his office, not in the welfare of his people,
paturally emough my demand that he
should resign in protest is, I think, in all
fairness.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIIWAN
RAM) : 1 only wish he could read news-
papers.

SHRI HEM BARUA : 1 read papers.
That is the only thing I do very carefully—
reading newspapers and journals. T can
show him the journals. (Interruptions).

SHRI A. S. SAIGAL (Bilaspur) : He
only wants that it should be published in-
the papers—that Shri Barua said like
this.

MR. SPEAKER :
Please conclude.

We are losing time.

SHRI HEM BARUA : Here is a sug-
gostion coming from Shri Amar BSingh
Saigal !

SHRIMATI SUCHETA KRIPALANI
(Guna) : Incidents of oppression of Hari-
jans recently appearing in the papers have
not only distressed us but have caused a
great deal of indignation which all mem-
bers of the House of all sections have ex-
pressed. Not only have they expressed
their indignation ; they have demanded
that such incidents should not take place
and should be curbed in every possible way.

No doubt, these incidents do occur here
and there and the reason may be laxity on
the part of the admipistration. It is also
true that it is not possible for any adminis-
tration to have a police force in every
village. Therefore, when in a remote
village incidents occur, it is possible that
by the time the police come on the scene
some unfortunate incidents may have taken
place and the preventive measures that
have to be taken are not taken in time,

It Is also possible that Government is
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desirous of implementing a policy whereby
Harijans should be given full protection but
officers at the lower rank are indifferent and
they do not implement the policy as whole
heartedly and sincerely as they should do.
It is not enough to blame the Government;
we should blame ourselves...(Inrerruptions).
Government may pass laws and create
conditions. No Government can possibly
get a policy fully implemented unless the
people give whole-hearted support.

SHRI PILOO MODY (Godhra) : They
should also punish the offenders when things
brought to their notice...(Interruptions).

SHRI NAMBIAR (Tiruchirappalli): One
member of the Government himself talks
this.

SHRIMATI SUCHETA KRIPALANI :
I started by saying that it may be due to
the laxity on the part of the Administra-
tion or negligence or indifference on the
part of the lower ranks if they are not
whole-beartedly and sincerely implement-
ing the policy. I say with all the emphasis
at my command that any social reform
canpnot be carried on unless there is an
effective and sizable public opinion willing
to support and help the Government. When
that poor boy was beaten, what were the
people doing 7 If the Government is to
blame, the people are to blame too.
What is their moral justification ?

SHRI PILOO MODY :
the Ministers 7

What about

SHRIMATI SUCHETA KRIPALANI :
If some animal is treated cruelly, ws go
and report to the SPCA. Itis our social
conscience which has to be stirred and
made alert. It should also be active and
organised and ready to take some troubie
for the protection of the Harijans. What
do we do today 7 If we see any accident
happening, we take no steps as we do not
want to get iovolved in police cases. We
do not want to be bothered ; we do not
want to trouble ourselves. It is our is-
difference which is to a great extent res-
pousible for the social deterioration. 1 do
not want to exonerate anybody. Govern-
ment should be responsible ; Government
is responsible™". (Inrerruptions) and it must
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check and control. But what are we doing
to check this indifference 7 When an inci-
dent like this did occur, we took it up in
the Parliament. That was right. The
Assembly should also take it up ; the
social institutions should take it up. We
should put pressure on the Government
and see that such things do not occur and
punishment is meted out to the offenders.
If you say that only the Government can

look after the interests of Harijans, I do
not believe it.

it <fa T (78): 77 fawn W@ B
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SHRIMATI SUCHETA KRIPALANI :
I say that it is not enough for the repre-
sentatives of the political parties to come
here and shout. Shouting will not help
the Harijans. All of us are supposed to
be broad-based political parties and all
political parties have got their members in
the villages...(Interruptions).

ot e (gaf) : ¥few gg &
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SHRIMATI SUCHETA KRIPALANI :
This kind of impatience will not help. 1
am too old 2 hand in this game. I have
done work for the Harijans, Labour and
for the peasant in the villages. I have
done more work than you. It is the res-
ponsibility of the Government and also of
each one of us. If such incidents happen
it is a mark of shame for each one of us
and all of us should hang our heads in
shame... (Interruptions).

I do not wish to deny that the main
responsibility to give protection to the
Harijans is of the Government. The
Government must implement the policy
accepted by us with vigour and sincerity.
If officers show indifference they should be
punished to set an example but at the same
time 1 will say that all social reform
measure needs strong public opinion behind
it. We cannot, therefore, absolve our-
selves of the responsibility for such unfortu-
nate incidents. We must build up a
vigorous public opinion and work_for the
cause of the upliftment of the Harijans.
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Now, I come to this particular incident
of Thimma Reddy. One particular news-
paper which is noted for its slant —Patriot
—reported that Mr. Thimma Reddy had
said that “Harijans should be kicked™.
Such a bland and outrageous statement for
a seasoped politician to make is very
difficult to believe.

SHRI PILOO MODY : What about
the human being ?

The content of the human being is at
stake.

SHRIMATI SUCHETA KRIPALANI :
Please be patient. Now, this matter was
referred to Shri Brahmananda Reddy ; Shri
Brahmananda Reddy met the Home Minis-
ter and told the Home Minister, “I am
going to tour the drought-affected areas
and as soon as | come back I shall look
into this matter.” As soon as he came
back, within the specified date, he sent the
report to him.

Some hon. members criticised the Chief
Minister for not sending his own assess-
ment of the incident. I am afraid that if
he had given his own assessment he would
bave again been criticised for sending
report prejudiced in favour of Shri Thimma
Reddy who is a member of his Cabinet.
Therefore what did he do? He perbaps
thought that he should not get involved
in this and should leave it to the judgment
of the Parliament. He has, therefore, for-
warded to us the evidence that he collect-
ed ; the reports from the press people. He
met the pressmen. There were seven of
them. We bave read all these reports.
Each one of the pressmen have said that
the Minister did not say the words “Hari-
jans should be kicked.” Shri Thimma
Reddy in his letter has said that he deplored
the playing up of caste and communal feel-
ings and highlighting of caste and commu-
nity in describing such incidents. He also
said that it was dangerous to do so and
the journalists responsible for rousiog
caste and communal feelings should not
be spared. It is true that he used immode-
rate language against the press. He should
not have used such language but he did
pot say that “Harijans should be kicked.”
(Interruption)

Now my friend has objected to the
letter of Shri Thimma Reddy and he says

that the letter is full of ‘I-isms’. Many of

‘no knowledge about his background.

ter

vus do not know this gentleman and have
It is
therefore, natural that he in his letter has
given us details of his past association in
Harijan work. He has said, “All my life
I was pledged to the upliftment of the
Harijans".  (Interruption) Wait a minute.

Apart from the letter of Shri Thimma
Reddy we have received a letter—it was
not addressed to me but to Acharya
Kripalani—a letter addressed by a Harijan
ex-Minister of Andhra Pradesh, Hyderabad
—and an ex-M.P., Shri Shankar Dev. He
has been a leader of the Harijans and has
worked for the Kisans and labourers for a
long time. He has said ‘'l am ashamed
that such a propaganda is goiog on against
Thimma Reddy who has devoted his life
for the welfare of the Harijans”. He has
also said that previously when he was a
Minister “we used to go to him and if
we had any difficulties with respect to
Harijans he was most sympathetic to -their
cause and always tried to help them.” I
am therefore inclined to believe the letter
of Shri Shankar Dev as well as the state-

ment made by Shri Thimma Reddy
(Interruption).

MR. SPEAKER : Order, order. Please
sit down, Mr. Sheo Narain.

SHRIMATI SUCHETA KRIPALANI :
Apart from that, let us remember that the
Patriot representative was not present there.
He got the information from the report of
the UNI. He built up his story from it.
Even the UNI story, as given by Mr. K.
Parthasarathy, did not say that the Minis-
said that the ‘‘Harijans should be
kicked". He has not said that. You please
go through it. (/nterruption) Then, let
us see what the PTI representative has
stated. When the PTI representative was
asked, “When you saw the report in the
Patrior and later in the proceedings of
Parliument about that report, what did you
feel 7°, he said, I felt it was incorrect and
misleading.”

Thea, let us see what the Times of India
correspondent has said. He replied to a
question that “My impression was that the
report conveyed a wrong and distorted
impression of what the Minister bad
actually said and I attributed it to ‘the
correspondent’s reporting on hearsay as he
was not present at the imterview." - It .is
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the statement of the Times of India reporter
who was present there.

Then, Mr. Sitaram, the Parrlor repre-
sentative, first of all, was not present at
the interview. He did not also have the
courtesy of checking up with Mr. Thimma
Reddy as to what he had actually said.
{Interruption) If you read carefully the letter
of Mr. Thimma Reddy, you will find—

MR. SPEAKER : Please finish.

SHRIMATI SUCHETA KRIPALANI :
1 am finishing, But I have been disturbed,

MR. SPEAKER : Baut that is because
you are addressing them ?

SHRI PILOO MODY : We have read
all those fabrications.

SHRIMATI SUCHETA KRIPALANI :
It does not matter. When the truth is
voravelled, it becomes unpalateble to the
hon. Member (Interruption)

SOME HON. MEMBERS rose—

MR. SPEAKER : Order, order. Please
Tesume your seats.

SHRIMATI SUCHETA KRIPALANI :
Now, it is interesting to note what Mr.
Thimma Reddy has said in his letter to the
Chief Minister 7 1 want you to hear it
carefully. He has said :

“] do not propose to say in this
statement sbout the associations and
activities of Mr. Sitaram (Patriot
correspondent) or his kn antipathy
towards me ."”

This is said by Mr. Thimma Reddy.

Mr. Sitaram corroborates it in his
report by saying “Mr. Thimma Reddy had
shown violent reaction to some of my
writings.” So, both had already enmity
against each other. Mr. Sitaram was
waiting for an opportunity to . highlight
something against Mr. Thimma Reddy.
Somebody asked him, “Don’t you think
this is very important 7" He realised that
this was going to be a very sensational
news. What the press people call a scoop—
be wanted to do that and strike the head-
lines. That is wby he did it. Beforel
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read all these reports I was of the opinion
that there should be an enquiry by a
parliamentary committee. But after having
read these reports, | am convinced that
the whole thing is a concocted affair of
the press. Because Mr. Sitaram had some
enmity against Mr. Thimma Reddy, he
wanted to highlight something against
him. There may be politics or something
else also behind it, but 1 do mnot think it
is right to condemn this minister in the
manner we have done. But as far as the
incidents against the Harijans are con-
cerned they are serious and deplorable and
1 would request the Home Minister to
ask Shri Brahmananda Reddy to have
thorough enquiry made and take stringent
action against these officers through
whose laxity it has been possible for such
incidents to occur.

SOME HON. MEMBERS rose—

MR. SPEAKER : It is only a two-
hour discussion, not a two-day discussion,
Only a few people can speak, not all the
500. 1 appeal to members to confine
their remarks to 10 minutes.

SHRI HEM BARUA : But you said
that day that the discussion can go up to
9 P.M.

MR. SPEAKER : If the House wants
it, I bave no objection. Mr. Hem Barua
can occupy the Chair —he is in the panel—
and it can go on.

SHRI J. B. KRIPALANI : T request
you to give me a few minutes. 1 hope you
do not want me to jump up like a jack-
in--the-box and say, “Sir, Sir...".

MR. SPEAKER Not immediately
after Suchetaji. There should be some
time lag.

SHRI P. R. THAKUR (Nabadwip) :
You should allow the scheduled castes
people to express their feelings. You are
only calling the caste Hindus.

MR. SPEAKER : Whichever names
are given by the parties, I call them.

You have raised it two times ; do not
raise it again. 'When the parties give
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to  which community they belong—

Brahmin or scheduled caste. Mr. Vishwa-
natham.

SHRI TENNETI VISWANATHAM
(Vishakhapatnam) Sir, when first this
news appeared that Mr. Thimma Reddy
made such a statement, we were all
shocked. Then we did not know all the
facts. Unfortunately, that day there was
no other paper to check up. I come from
Andhra and none feels more sore than
myself with regard to the difficulties and
disabilities suffered by Harijans. Even
now, in spite of our 20 years' efforts,
they have mnot been reduced. I am
one of those who believe that we
must make some special effort in
gearing up onr machinery and creating a
special machinery to remove Lhese disabili-
ties to see that within the shortest possible
time the difference between Harijans
and other people in this country is com-
pletely wiped out and every Harijan feels
as good as the highest man feels in this
country.

This incident came close after the Kan-
chikacherla incident. When the Kanchika-
cherla incident came, all of us here were very
much perturbed and, speaking for myself,
coming from Andhra Pradesh, my eyes
were wet when I heard that such a thing
should happen there, in a State which
gave the first Harijan Chief Minister, in
a State which gave the first Harijan Presi-
dent of the Indian National Congress. [t
was almost impossible for me to think
that this thing could have happened.

Now, as soon as 1 rose, Shri Nambiar
was saying “*Now he will speak the truth”.
At the time of this incident, I was here.
1 was not present at the inoterview, IfI
were present there, I could have given the
truth as [ heard and as | saw. Unfortu-
pately, | was here at that time. But one
thing I would like to submit. This isa
case which should not be viewed with
emotion. This is a case which we should
bring into the arena of cold reasoning,
for the Parli t is a g body.
Ouly this morning we wilnessed the spect-
acle end of the Parliament taking a very
generous view ; of one State invading
another State, as it were with police; with
the slightest of protedt, the question way
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passed over. Similarly, when we are
discussing this matter, I would only submit,
we should apply not emotion but mere
reason. Neither should my personal know-
ledge of the person concerned come into
play. | have got relationship with so
many friends here also and if I should
discuss a statement made by a member of
this House, using my personal knowledge
of the private life of that gentleman, I
should be doing a great injustice to myself,
to the other person and even to Parlia-
ment.

Shri Hem Barua said he was not clear
whether Shri Brahmananda Reddy made
the enquiry himself. Yesterday I happened
to be in Hyderabad in connection with
another function and I was told that he
personally conducted this enquiry. I could
also see that the questions put to the
various witness were not similar or in the
same order. According to the witness and
the nature of the talks separate questions
were asked.

The other point that was raised was that
he did not give his assessment. [ think
it was right that he did not give his assess-
ment. Firstly, it” would not have been
possible. A Chief Minister depends upon
other Ministers for his position ; we all
koow it. If bhe had supported Shri
Thimma Reddy in his assessment of the
position, it would have been easy
for us to say “‘What else could you
expect from a Chief Minister who depends
upon other Ministers for his continuance
in office™. On the other hand, if he is to
give an adverse inference or report, he
should support it completely by the
evidence which he has recorded. But the
evidence which he has recorded here was
against the view that Shri Thimma Reddy
said what was attributed to him. That is
also a fact which was brought out by the
previous speaker.

Now, all hon. Members have in their
possession the report of the Chief Minister
with its enclosures. All the correspond-
ents, whose evidence is recorded in that
report, are very experienced correspon-
dents, excepting Shri Parthasarathi, the
correspondent and Assistant Reporter of
UNI, who was taken into service oaly 7
months ago. The other witnesses were
of The Hindu with 20 years of experience,

the PTI with 16 yoars of experignce, thy
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Times of India with 15 years of experience,
Andhra Patrika with 30 years of experience,
_ Shri G. Krishna of the Indian Express with
20 years of experience and the corresponds
dent of Blitz, whose experience is nok
given here. But he is also a very experi-
enced man because [ remember to have
seen him from the days when the Andhra
Government was in Kurnool. He is also
a fairly old man.

Among these, the representative of the
Hindu, the representative of the PTI, the re-
presentative of the Express, hesides Shri
Parthasarathi, were in the interview from
the beginoing. The question put to the
representative of the Hindu was: “Did the
Minister say that Harijans are thieves and
they should be kicked™ It is a
straight question; it is not an involved
question. The answer by him was
straight: “No”. The Hiadu did not report
it.

Shri Shyam Rao of the PTI did not
carry it in his report and Shri Kurve of
the TimesofIndla &id not carry it
Andhra Patrika man also did not report it.
Shri Parthasarajhj gives us the clue to all
this. Shri Parthggarathi, on whose report the
correspondent of the Patrior based his news-
item, says, “Then all of us laughed it
over.” It wag a free discussion; everyone
was perhaps saying what he wanted and
that and they laughed it over.

SHRI NAMBIAR : So, it was said.

SHRI TENNETI VISWANATHAM :
No person thought of reporting this
portion of the interview. No other paper
reported it there the next day. Therefore
ftis quite clear so far as the specific
sentence that Harijans are thieves and they
should be kicked, is concerned that he did
not say it.

SHRI PILOO MODI :
laugh over ?

SHRI TENNETI VISWANATHAM :
That was the journalists affair. I need not
go into the details because it is not a
court of law.

As to the other things, as Shrimati
Sucheta Kripalani said, his reference to the
journalists, no doubt, was somewhat bad.
It was certainly loose talk. But that should

pot be garried to interpret the other thing,

What did they
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What really angered us all was the
alleged sentence against the Harijans and
raising communal quarrels. At a time when
we are straining our every merve to inte-
grate this country and to have an emotional,
psychological and every kind of integration
in this country, such a sentiment should
have been given expression to was the thing
which angered us. Now we find from the
evidence of those very persons who were
present there that that was not uttered by
him. Therefore there is no use trying to
put Shri Thimma Reddy on the cross for
that. But the reference to the journalists
was certainly not good.

1 am not going into the other activities of
Shri Thimma Reddy or anything else. 1 only
say that these things are really unfortunate,
that even scope should have been given.
Even if it was one reporter who misunder-
stood him, still it was bad enough, that
much can I say. But to say that the
report of the Patrior was right is not right.
The other reporters were shown by the
Chief Minister the Patriof report and they
say that it did not represent what Shri
Thimma Reddy had said. On that I am
quite clear. On the rest I agree with those
who say that Shri Thimma Reddy should
not have been so loose in his language.

SHRI NANJA GOWDER (Nilgiris) :
Mr. Speaker, there is a couplet in Tamil : —

Ya k inum Na kaakka kaavaakkal

So kappar sollizhukku pattu.

That is to say, guard your tongue; it does
not matter if you do not guard anything

else; otherwise, you will get into trouble for
the slip of the tongue.

17.44 hrs.
[MR. Deputy-Speaker in the Chair),

It all happened because after 20 years of
independence and the Government having
increased financial allocation for the Sche-
duled Castes and Scheduled Tribes from Rs,
39 crores in the First Plan to Rs. 180
crores in the Fourth Plan, and passing a
spate of lagislation against untouchability,
the lot of Harijans has not in any way been
bettered. They continue to suffer and be
oppressed as they were by the Caste Hindys
8nd others before independengy,
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The Government apathy is responsible
for this. The laws are passed and they
are not enforced properly. Even well-
intentioned efforts become nugatory because
all our efforts do not take into account the
human problem involved  in this. Un-
touchability continues in practice. Govern-
ment work smacks of condescension when
they deal with Harijans. Government
deals with them not in the spirit that they
bave a right to demand special attention
but as if this is bonus 'of Government
kindness. Economic backwardoess is another
important factor of their not being in a
position to develop a sense of belonging.
They continue to be alienated and out-
side the mainstream.

The Government has to change its out-
look. Words like uplift and welfare should
not be used as they are indicative as if
Harijans suffer from some inherent defects.
The Hindustan Times wrote in its leading
article on 18th August 1966 as follows:

“Caste is a product of social moves
and to change customs and usages re-
quires not just some do-gooders spread-
ing sweetness and understanding but a
dynamic movement that will give to the
members of these communities self-res
pect and strength.”

Sir, the Chief Minister of Andhra has
absolved Mr.Thimma Reddy of the charge of
contemtuous words used against Harijans.
Many of the Press Correspondents who were
present at the Press Conference where Mr.
Reddy said that Harijans deserve to be
kicked might have denied it because of the
official pressure. But all facts point out
that the Minister did make such a state-
ment.

Such statements are made day in and day
out by caste Hindus. That may not be very
serious when such statements are made by
persons occupying responsible positions.
Instead of setting up an example for the
people, they themselves start indulgiog in
such things. What a typs of leadership we
have? Their daily behaviour indicates of
what the Minister said is their general atti-
tude towards 25 per cent population of our
country.

Five Satnamis Harijans were murdered
by caste Hindus in Madhya Pradesh on 13th
March., We observe silence in Parliament
over execution of five Rhodesians by Ian
Fmith racial GovernmeRt, But this ingj
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dent was passed off as a routine matter.
Racialism outside India is more important
for us than racialism of the worst kind
inside our own couantry.

A Harijan youth was roasted alive in
Madhya Pradesh on a charge of theft. In
Krishna district of Andhra, a Harijan boy
was burnt alive and another beaten to
death in a theft case in Monikonda village.
In Kanpur 2 Harijan children, 7 and 3
years of age, were hurled into a well and
killed because they played near the cot
of a Thakur., A Harijan woman was para-
ded naked in Andhra Pradesh. In Patan
Taluk, Satara constituency of the Home
Minister, a Harijan boy was killed and four
others seriously injured. These are repeated
incidents of atrocities on Harijans during
the past six months. A Harijan boy was
shot down in Panaji on 17-12-67 for grow-
ing moustache upward. Io a village in
Madras, Harijans are not allowed to ride
cycles. In Agra College, there is separate
roess for Harijans. The Minister of State,
Shri V. C. Shukla, admitted as recently as
February this year about the gruesome
atrocities being committed to Harijans by
the caste Hindus in the Gwalior region of
Madhya Pradesh which he toured. Hari-
jans there are subjected to forced labour
without any remuneration.

As for the police, instead of taking stern
measures against such reports, they are a
party to these incideats. They treat Huri-
jans without contempt, use wvulgir and in-
sulting words and even beat them publicly,

There was discrimination even in regard
to giving earthquake relief. In Rajasthan
it was recently alleged by the Swataatra
Leader, Lakshman Singhji, that Government
was running separate hostels for Harijans
which amounted to Government practising
apartheid and segregationist policies.

It is a deplorable fact that the helpless,
oppressed, poor, downtrodden and exploit-
ed people, for whom Mabatma Gandhi
lived and served most, are not only being
neglected but are also ili-treated. The
Government promised last year itself that
a Committee would be constituted to look
into all aspects of the problem, but nothing
has materialised so far. I, therefore, sub-
mit that a high-power committee should be
copstituted immediately for solving this

puman ?rol?lmu



»21 Andhkra Mindster's

SHRI R. D. REDDY (Kavali): The
main question that this House is now en-
gaged 1o discussing is whether the statement
that has been attributed to Shri Thimma
Reddy has, in fact, been made by him. If
it is so, if it is proved that such a statement
has been made, we all realise that it is a
very serious allegation against a particular
community and the person being in a high
office, such a statement coming from him
certainly deserves to be condemned. The
question, therefore, is whether such a state-
ment has been made or not.

The matter came up before the House
on three occasions. On the first occasion,
the Home Minister was not in a position
to state anything ; he said that he had
contacted the Chief Minister and he had
asked the Chief Minister to make his own
enquiries and send the report to him be-
cause, as he had said, that was the channel
through which he had to make the enquiry.
Unfortunately, the Chief Minister was here
when the discussion in the House came up
on the first occasion and then bhe had to
tour certain districts ; they were all back-
ward districts— Kurnool, Chittoor, Cud-
dapah, etc.—and drought-affected districts
and, therefore, he could not cancel that
programme. The Chief Minister reached
Hyderabad on the 3rd and on the 3rd itsell
he took action. He reached Hyderabad
at about 3 P.M. and immediately he con-
tacted the Press people and he examined
them from 3 P.M. to 8 or 9 P.M. on that
day and took their statements also in the
next morning.

Instead of giving his own version of
what they have said, he has put them ques-
tions and he has taken their answers. It
is mot as if the questions were prepared by
him and they were not allowed to state
what they wanted. As a matter of fact,
Mr. Rama Rao, who was examined, in the
last portion of his statement has volunteer-
ed and said what he wanted to say, namely,
about a prior statement made by Shri
Thimma Reddy against the correspondent
who has reported the matter to Payrior.
Therefore, there was full freedom given to
the Press correspondents. Seven of them
were present on that occasion and all of
them have given their statements. It can-
pot be said that these people crossed floor;
it is not as if these poople have been won
gver ; Ao such allegation can be made con-
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sidering the status and standing of the cor-
respondents.

Therefore, it is a case where an honest
attempt has been made, at the instance of
this House, by the Home Minister to con-
tact the Chief Minister and to get through
him the truth.

After the evidence was recorded, it was
quite open to the Chief Minister to have
made his own assessment of the evidence
and make a report. It would have been
improper if he had made an assessment of
the evidence and submitted a report ; in
that case, a section of the people here
would have criticised it and said that it
was not correct, Therefore, what he did
was that he examined all these persons ;
took their statements giving them full
liberty to say what they wauted to say and
to speak truly and jusily of what
exactly transpired on that occasion, and
then made a verbatim report of it to this
House. In addition to that, he has also
asked Mr. Thimma Reddy, who had pre-
viously denied the statement to give his
statement also. No doubt, Mr. Thimma
Reddy would have dome well if he had
made a full statement earlier, but, I think,
he was not in a position to know what
was the allegation against him. Therefore,
immediately when it was brought to his
motice, he denied it categorically saying
that this was not the statement that he
made. A man in his position, a man of
his ecxperience and status, would never
make such a statement.

This was his denial but what trans-
pired on 22nd was not statad in detail.
Therefore, it has become absolutely neces-
sary to examine the correspondents and
get the facts from them, and also to take a
fresh statement from Thimma Reddy and
those facts have also been reported.

Normally, in a case like this, it would
not have been necessary to go into the
antecedents of Shri Thimma Reddy, what
his political life has been, what his past
history has been and so on. But when we
want to know what exactly is the man's
temperament or attitude towards a particu-
lar community, it also becomes relevant and
thorefore, it has become necessary for him
to state these facts since this statement
counld not be given by anybody else, it has
b bsolutel y for him to

ewplain what exsctly his lifo has besn, bow
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he has been associated with the Harijan
movement, Harijan uplift, Harijans hostels
and in his statement he referred to them.

Therefore, the matter to be considered
is whether on the evidence before the
House, on the statements that have been
recorded by the Chief Minister and reported
to us, the statement that has been attribut-
ed to Shri Thimma Reddy is true. I would
bumbly submit that it cannot be true on
the very evidence of the very persons who
had been physically present there and who
have given their statements. A copy of the
matter reported by Parthasarathy had also
been asked for by the Chief Minister and
it was promised to be supplied, but it was
Bot supplied by the person that reporied
to Patriar.

Therefore, this very clearly establishes
that the words that have been attributed
to Shri Thimma Reddy are not true. They
were torn out of their context and some-
thing has been reported removed from the
entire context and therefore it gives a very
bad picture of the entire situation.

) would, therefore, humbly submit that

this is not a matter which the House should
further discuss any longer.

MR.
Shri Hardayal Devgun.
in five minutes.

DEPUTY-SPEAKER : Now,
He should finish

AN HON. MEMBER : 10 minutes

may be given.

MR. DEPUTY-SPEAKER : No, that
i6 pot possible. I shall have to call seven
parties. Is the House prepared to sit till
9 p.m. ? Ithink it will be very difficult.
So, he should confine himself to five
‘minutes.

st greow dwgw (@ feesl)
JuTERE HEIEE, Wi SR ¥ Fiw w ¥
FEren G A WO A A HOW W 9-
Foq T ETT A 97 F IR W WAl
A ¥ gy oawrd @iwr gf ¥
arer ¥ 9w 48 GATNK SwIfaa gar ar
Jq ¥ g & Wit A qw ¥ -
g% Qg SYTST &Y T4 4T, Wi qg -
. faw a1, agife fred gy a9t ¥ @@ w=

ATE g < § Fo § oy e QT @ e
g A ¥ W fred &% gafeat
# qotfas, avmfas o oifes qar-
TR PN WA T w@ K Ay
A wger fed aar faa &Y ga ST
¥ ot v famn war, ¥® W W
W fas gngm N ema
F ¥ fad v amwRT, @t AR
I ArEAH, qgeAT At gegria Aarel
¥ 9y woe Y, qar g gfaqra #§
fora®Y eqrr Sawes gw, st & dw
ot iz oft Yo we Ao A i aw A
¥ far asar#t g1

7% weard frgw f a9l ¥3W &
TEAMA N AERITE TH-
X Al ¥ gy @ ¥, ¥fET o 9
T TG ¥ wEw q A% fored
w1 w18 fFgT OiX 39 Yo AW s
£ 1 7w g9 ¥ &Y a1 gy Wi §, 99
¥ qg g Afww & ooy A we ¥
grq e §t 7€ § ag ogn  faegw
gt %t | & g #) agy aoitar § @
& 713§ Sfcwrs o agw ¢ 1 “dfgEe”
¥ FEATEEET 9 W o favaw w1 ¥
oy & da W g W i 9w X
MNaeg fer €97 & AU d a3
sy & fy dar Aft 5 s fedt
awr ¥ st asqen fo¥ § @y faw
graRTar § 7g 4 WA WY agwEt
qrerc § oK vl &Y wfassr ¥ a¥
o< Agd § wo o o o< felt e
st an et g weft @ w0 T TR
q¥ TwaT & & ® A & fed & qae
@ g

AT TN FE ST, I QA
egTEE N g rat gy fw
e 3w & A0 qoWg s|eE &7 ¥ &
< o, Forril gfcorsl & e gedaere g
w1 A Faw R Hagh o 9w gf 1w
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TENT ¥ 94 TEATHI B AEaq  q@H
¥ fog w1 fF T oY wemd @Y &, S99
F WTOwY FTE AT AT T qWUA TG FEAT
wifgy | oy mfgx § fs agf e ¥ -
ard gfeaat & §19 ) @ of W1 "
e A 3@ q@ W fgum e waer
fimaT

18.00 brs.

Ty 7 oft vt e efert %
ot sEEErT AT &, IF A H 4 A wG
amr f <fs ¥ g §, ot fa@ o7%
19 g WEERE WY, TWE WK
sru M oFr 1 WA ATy W
TEATd g§, 97 W I (4o e
§ETATT qAT FT S §7 | I qZATE
Fat § 1§ forar 41 39 g &
wraa gfeadl & wfy v sggyfe s
R TG AT |

7z A faege ez @ e oA @
ZIF A, At aF w4, o gfeAl ¥ fao
gqu 9% of 1 gt ¥ @mg o
SAER AT , 9 TF AW AW R,
g ®if fomr @1 faww Adf @, ¥
arg I waEw wE | T §F
IR AIEA o T w@w, @Y A
T T17 & g 9y & 9 gy ofadw
TR AMAATTE, S ¥ F qg A &
foe dare =Y § & oo adiew & gfe
Al & A ¥ AUAAETS WI AG w
a7 gfewat & ar9g oY saagR & Wr g,
99 & qie ¥ I o fawar sgwq A
afer @@ & ag wifgx a1 & fs  saro
w0 ¥ gf@dl & §19 o az-wgdr o
2, 3G Y FEA TF ATHTA §SAT FAMAT |
TR, gl &1 3qT F@ U FER T
¥ a1 ¥ AOHTAOAE 5% F 1 % Aot
& fag Yo7 T aga wgfva @ ot o4
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dfaar #1 W #0 F fag frgea go
§afcy W a9 = @ fa
A § F1§ 2qm 7@ 1Ar wifge

= & arg & & ag oft sy wmgan
g e ot ox JA-E F A a@ A}
WA RGN §faTH s &
&Y & ¥w ¥ arg< &, foaer 3¢ e daw
7z & fr o 3w wifegt § A dar
firmr wrrr, yrfag) &Y e § wewEy I
W T gl id @ Fh 3w § g
WX gz Y EAE 93T F A, IA B
famg off st dac fear w wfeg
WX gawt At gat § faear s TfRe,
fgat 37 =y £, 7 gheorai s wda-
Y7 FIF FT IT FT FIHE Q@ E |

SHRI K. NARAYANA RAO (Bobbili):
We bave heard many hon. Members closely
narrating the episode and also closely
scrutinising the evideoce that has been
supplied to us. From the various speeches,
it is absolutely clear that nobody had
categorically come to the conclusion that
what had appeared in the newspaper was a
correct report. Since that has been accepted
as beyond the bone of contention, much
of the edge in the discussion is taken
away.

In retrospect, I humbly submit that
much of the criticisms made was misplaced,
after the issue having been clearly stated
about the various inferences drawn about
the factual position, particularly by
Shrimati Kripalani and Shri Viswanatham.
I do not wish to go into greater details.
None-the-less, 1 have to refer to certain
matters, particularly those concerning the
personal attack which Shri Barua made
and also the constant attempt made to
bring Andhra Pradesh into disrepute which
I resent.

SOME HON. MEMBERS : No, no.

SHRI RABI RAY : Thimma Reddy
is not Andhra Pradesh.

SHRI K. NARAYANA RAO: If hon.
Members say that no reflection on the
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Andhra people is intended, I have nothing
to say. But it is on record, and an
impression is soughtto be created that
the Andhra people are some sort of bar-
barous people—all on the basis of certain
reports whose veracity is not established.
So far as social transformation is con-
cerned, we the Andhras have moved
forward faster than the rest of India. I
can throw this challenge (Interruprions).

st <y Tw: Arg A9 dsry
&1 ®1§ wErT TG & | WAAIT GIE B
3% 31 ¥ @ HE wifgy AT wA &
Y A fawg 3, 5@ 9= A wfge )

SHRI K. NARAYANA RAO : As
Mr. Viswanatham pointed out we are
proud of offering the first Chief Minister
in India from the Harijan community ;
we are also proud to offer to the nation
the first Harijan Congress President...
(Interruptions). 1 throw a challenge to
them : come to Andhra with me and visit
our rural areas and see the contrast with
your areas and see the vast and tremendous
social transformation that has taken place
in Andhra Pradesh. Let us not add
tension and binder the smooth transition
that is taking place. As Mrs. Kripalani
has correctly pointed out, it is not this
Party or that party. If party considerations
matter, I am proud to announce that in
this particular matter, Harijan wuplifi, it is
the Congress Party that had taken the
lead,

SHRI RABI RAY :
Members.

Ask your Harijan

SHRI K. NARAYANA RAO: Itis
a social problem and society has this
responsibility ; it cuts across party consi-
derations. Let us not bring in party
considerations.

s steg wwr (aieria) o Saremw
RETT, A WIEIT FT AH & | WU I
aréf F1 FATT AET 8, A wWT A WOHAT
st fadltar iy & afed & fag dae
§? O ag o w1 wkx wwAhkw
Arr Adf 8, @Y W o wEa ) ffe
¥ T WA

MR. DEPUTY-SPEAKER : There is
no point of order. The hon, Member is
perfectly within his rights to appeal to the
House to coosider this as a pon-party
matter.

SHRI K. NARAYANA RAO: Ino
conclusion, I request you not to allow any
disparaging or loose remarks against Mr.
Thimma Reddi personally as he is not here
to defend himself.

SHRI SEZHIYAN (Kumbakonam) :
Sir, the last speaker referred to this
discussion as a reflection on Andhras.
First of all, 1 deny that suggestion. This
discussion is not directed against Andhras.
Just because Thimma Reddi happens to
be an Andhra, they should not take it
that the remarks against him are meant to
be against all Andbras. Mr. Narayana Rao
for imstance is a good man and there is no
reflection on him.

This discussion is the result of the
report published in a newspaper, « Patriof"",
that the Agriculture Minister of Andhra
Pradesh, Mr. Thimma Reddi reportedly
said to a group of journalists that Harijans
deserved to be kicked and thrashed. When
we read this report, paturally we became
indignant. It is not only an insult to the
Harijans, it is an insult to every Indian
and all those who live in India if we
allow this state of affairs to continue.

Now, Mr. Thimma Reddi has come
out with a statement that he had not said
this and the Andhra Chief Minister had
produced a sheaf of papers, evideace and
statements from the Press reporters. I do
not want to go into the question whether
it is true or mot, I shall confine myself
to the evidence before me. My fear is
that much more and far worse things had
been said in thai news conference. It is
only a bodily injury, if he had said that
Harijans deserved to be kicked. But a
deeper injury has been inflicted. I refer
to the evidence of Mr. Rama Rao—I do
not know how many years of experience
he has as a journalist, 15, or 20 or 30
years ; all these reporters have years of
experience in this field, I am told.

Instead of saying A is equal to C, you
can say A is equal to B and Bis equal to
Cand by logic A is equal to C! The
reporter quotes Mr. Thimma Reddi as
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saying “In villages thefis are a common
occurrence and thrashing those thieves
caught red-handed are common occur-
rences.” This is the first syllogism. Then,
what is said further by the Minister ?
“Generally, Harijans who are very poor
indulge in those thefis and the villagers
immediately catch and thrash them™.
What does it mean ? The first one says,
“those who indulge in thefts are caught
and thrashed” and this is commonly done
in the villages. Then, it says that the
Harijans who are generally poor indulge
in thefts, so the villagers caich and thrash
1hem.

‘SHR1 K. NARAYANA RAO rose—
(Interruptions)

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Will you
pleased sit down? Will you resume your
seat 7 Please resume your seat. Do not
disturb the proceedings. The hon. Mem-
ber is quoting from a document. Itis
perfectly within his right to draw his
inferences.

SHRI SEHZIYAN : These press
reports have come in the wake of a very
dastardly incident of a Harijan boy having
been burnt. There is no indignation ;
there is mo condemnation against that as
such. Almost everything the Minister
has said seems to justify the beating of the
Harijan like that. Now, after the sentences
1 have quoted, the Minister says *‘the
landlords generally invest a lot of money
for their gardens; how can they keep quiet
if thefts occur of the pump sets and other
machinery and fruits 7 Would not thieves
be taken to task ? Do you want them to be
kissed” 7

SHRIMATI TARKESHWARI SINHA
(Barh) : What is happening in Tespect of
the lands in Tanjore 7 (Interruption)

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : The docu-
‘ments have deen circulated, and he is
drawing his own inferences for the bemefit
‘of the House. He is within his right. Do
“not waste the time of the House. ’
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SHRI UMANATH (Pudukkottai) :
Why is she pricked when landlord is men-
tioned ?

SHRIMATI TARKESHWARI SINHA :
Where 1 come from, I accept. | am not
hiding like that.

SHRI THIRUMALA RAO (Kakinada) :
Is not Namboodiripad a Jenmi Brahman
owning a large amount of land 7

MR. DEPUTY-SPEAKER :
lutely out of the context.

It is abso-

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Order,
order. I will have to warn the Members.
If unnecessarily such poinis are raised and
all this sort of disturbance is created, it
would be difficult. If he has said anything
which is irrelevant or not to the point, I
am here to watch it.

SHRI SEZHIYAN : Sir, this is the
evidence, and 1 am not going beyond the
four corners of this evidence. It savs that
not only untouchables have come in for
this thrashing but even the poor journalists
have been treated in the same way.

MR. DEPUTY-SPEAKER : Please con-
clude.

SHRI SEZHIYAN : There has been
so much disturbance and so much time has
been lost.

MR. DEPUTY-SPEAKER : You can-
not say that. I am regulating the proceed-
ings.

SHRI SEZHIYAN : I will obey you.
SHRI 5. KANDAPPAN (Mettur) :

Do not be angry when a good case is being
made.

MR. DEPUTY-SPEAKER : It is not
a question of a good or a bad case.

SHRI SEZHIYAN : Now a questien
was asked, ‘‘What was the reference to
journalists 7" The answer was, “‘He said
that why do you mention about the caste
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of the culprits and why do you play up
too much about the common occurrences 7
You journalists who play us or highlight
the “caste’ should be kicked.” Because the
journalists highlighted about the burning
of the Harijan, this remark has come from
the Minister.

The warning to the jourpalist comes at
the end of the paper. It has been stated
here :

“Sri Ramarao also says that three
years ago when Shri Thimma Reddy
was President, PCC, he told him that
Shri Sitarama has written something
against him criticising him in Andhra
Reporter and that he should advise
Shri Sitarama not to write like that and
if he persists, the same fate which
happened to - Lakshmikantham of
Madras would happen to him.”

SHRI UMANMNATH : Thimma Reddy
is a murderer. (Inrerruptions)

SHRI SEZHIYAN : Lakshmikantham
was a journalist in Madras of a low type
of yellow journalism and he was dome to
death in open daylight more than 15 years
back. So, that threat has been held out
to journalists.

While mentioning Mr. Thimma Reddy
I am not viewing it from the point of view
of an individual. This is a general case.
1 do not want Parliament to sit in judg-
ment over what a State Minister has said.
I do not want the Central Government to
do that. 1 leave the entire question to the
conscience of the Chief Minister, to the
conscience of not only Andhra people but
the entire people of India, to the conscisnce
of the State Legislature and to the com-
sctence of the Congress members, some of
whom at least, I think, even now are
followers of Gandhiji.

st fremroma (FF0) ;A
Iqreus wgieT, A fafrey w6
AR WA & Aw § N gEEE
gf, 99 ¥ a1z JE q1I B @ A
agf farert f 7 ¥7 NI T Twww W
&%, 37 &1 A7 a7 TIRe 41 | gfom
qu™ & g9 w9 W1 §E o wr g,
70 S AT W IHY F R T
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g v agi 9 et shw fafees ar
fuffer ST AReww A & fay /g 43
§ &7 weR & fe 9 @ Wi gw O g
FrEy A WK 9 FT 9T e
o 1, (swawm) .,

g gy § f fer que ot aw @
WA @ gF d A g

gV O | g WX ¥ g Ay
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[#fr farar e ]
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ft qvE T S Wor fgm mET) 4
fegrae 1 g7 g1 a1 AfFT o aF
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§ e ofm weec s g2 € 9w
=t =t W oA AT Wdw Wwr §
afFT o it qEr-wer 9T ol aF A
it 7 g &, Fwrd t q@ @ Gve
ffad | ag w9 B g 2

7 & UF @l T s g @ o
W7 ATAT FF T ZF g Ay g 7 fawwr
TWH aaw W Hamg &
mﬁﬁuﬁmmiﬁﬁ @ §
e & &, wEeH! ¥ wA Ay §
AfeT 979 ®19 R 7 IAE) gEEs &Y
fewnar Y & w%at & 1 & o AT
fr faemr 3 anfex fem geayfa & @
@Y www FAog # avag A
RA @ RF@EFRamaw e,
T & @ 1 ¥ 15, 20 W30 AW F
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urna § i foemr 3 7 77 s 0 darg
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1 @ fear § @ ghad

“He said that when culprits are

caught, 10 whichever caste they belong

will be dealt with harshly generally and
we can't say what will happen when
there is mob frenzy.”

WA IO F KIT JAR FQ &
Afea faw 3T ¥ dFaEag &1 1o far
¢ wfex @R fra geegfa § war
agf T G F A0 g § e g aw
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aTE FT WRW IEIT TR FL | gHE
qra & favr g F1 @ dver & wfge,
WX 48 WA A& a1 I99T AT
AT ¢ fear 19 )
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st geten dgwd (fe)
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e & s R 6 e ar W
T w & @ arenfEs § ow
WA ®T ATEAT WY R T AEA
X ATEAT ¥ TR 3T B A9 oy Y q®
AT WY T 0 W F Lar gwar
Tt )@ @ fag ga o #Y wfar
W o faue war ’

SHRI A. SREEDHARAN (Badagara) :
Mr. Deputy-Speaker, Sir, some hon. Mem-
bers of the roling party ceutioned us oot
grow emotiopal over this issue. 1 am
plainly emotional over this issue because
this is an issue which concerns the down
trodden people of our country who have
been kept under subjugation by caste
domination for nearly 2000 years.

Certainly people will become emotional
on this. I am only sorry and 1 am also
shocked that, during the eveming of the
20th Century, when the citadels of caste
are crushing and crumbling, there should
be people in the Congress Party to defend
Mr. Thimma Reddy, who is a rare combi-
nation of a paper Hitler, a feudal oligarch
and a buffoon—all rolled into oae.

Before I go into the antecedeots of Mr.
Thimma Reddy, before 1 wholly analyse
the evidence that has been gathered from
the Press representatives, before 1 look
into the conduct of the Chief Minister, I
would like to invite the House to two or
three basic issues that are involved in this;
the first is the attitude of the Government
of India ; the second is the nature of evi-
dence and the enquiry conducted ; and the
third is the impact on the country at large
and the forces of disruption that it has
led to.

While replying to a call-attention on
this issue on the 29th April, the hon.
Home Minister, Shri Y. B. Chavan, said :

“Then, I shall certainly make an
assessment of my own."

Again, later, he added :

“As 1 said, T have got my own
sources of information. That, of
course, I cammot disclose now. Cer-
tainly I have got my machinery of
knowing what happened...Certainly,
if the House wants me to give my own
personal assessment, naturally I will do
that after the Chief Minister's. report
is received."”
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[Shri A. Sreedharan)
1 would like to ask the hon. Home dharan. He must bear with me for a

Ministeg, where is his report...(Interruptions)
Has he thrown into the dustbin the report
of the Central Intelligence Agency 7 My
information is that he has not made am
enquiry ... (faterruprion) 1 have some un-
impeachable evidence to prove that. When
the Andhra Pradesh Chief Minisier asked
one of the Press correspondence. ‘Did
any official ask you or inquire from you
about the interview till mow T, the reply
‘No’—an empatic ‘no’, a mpegative reply.
1 would like to ask the hon. Home Minister
how he conducted the enquiry, from whom
his agents gathered the information. Did
they gather the informatinn from the lamp-
posts of Andhra Pradesh ? Why was not
an enquiry conducted ? Why were not the
results of the enquiry placed on the Table
of the House ? It is an insult to this
august House.

In this country we find a tragic, lamen-
table spectacle of Hindu revivalism. The
rights and liberties of Harijans are trampl-
ed into dust. Even in Parliament, people
applaud Sankaracharya but they never talk
of Tiruvalluvar, Nandanar or Pakkanar.
The other day when the Minister for Civil
Aviation and Tourism was replying to the
debate, he said that Sankaracharya was the
first tourist in this country, Sankaracharya
was the father of tourism. ** (Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
This is most objectionable.

MR. DEPUTY-SPEAKER :
dharan... (Interruptions)

Mr. Sree-

SHRI BAL RAJ MADHOK (South
Delhi) : Dr. Karan Singh is a wvery
honourable man. This kind of expression
must be expunged.

SHRI S. KANDAPPAN: There are no-
thing unparliamentary in what he said.

SHRI BAL RAJ MADHOK : It is
undignified.
MR. DEPUTY-SPEAKER : Mr. Sree-

minute,

The statement that he made, namely,
“®% must be withdrawn. About the other
aspect of the statement, where he has criti-
cised, 1 have nothing to say. But that
part which I have indicated should be
withdrawn ...

SHRI A. SREEDHARAN : There is
some relevance to the situation...
MR. DEPUTY-SPEAKER : No, no.

This portion stands expunged.

Now, the hon. Member has got only
one minute. He should finish.

SHRI A. SREEDHARAN : I will
point out one or two instances to prove
beyond any shadow of doubt how this
enquiry has been vitiated.

SHRIMATI LAKASHMIKANTHAMMA
rose—

MR. DEPUTY-SPEAKER : I
ordered expunction already.

Wiwat  weEwweT  (@eT) o
TETAE F 7% A gfewT 7

SHRI A. SREEDHARAN 1 She may
claim Shankaracharya to be everything.

have

The Chief Minister asked one of the
correspondents.

“Did the Minister say that journa.
lists or press should be beaten
reporting incidents of thefts 7

And the reply was :

“No. He said that those who write
about these incidents giving a colour
of caste should ‘beaten’ (taken to
task)."

The words ‘taken to task’ are put with-
in brackets.

I do mot know in which dictionary
you find the meaning of the word “beaten’
as ‘taken to task’. The Oxford Dictionary
gives the meaning as ‘to strike repeatedly’.
But there is a Chiel Minister gathering evi-
dence and sending it to the House saying

for

**Expunged as ordered by the Chair.
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that the meaning of ‘beaten’ is ‘taken to
to task’. My feeling is that the Chief
Minister has no right to stay and he should
resign within five seconds. My submission
is that every attempt has been made to save
Shri Thimma Reddy. There is a conspi-
racy and an attempt to save Shri Thimma
Reddy. We have no faith in this Chief
Minister.

Andhra Minisier's

We have no faith in the inquiry coo-
ducted. We have pno faith in the Gover-
pnor who was sitting tight when all these
things bappened. We have no faith in
this Home Minister. We have faith only
in a judicial inquiry and, therefore, I urge
that a judicial inquiry should be conducted.

st wifas adia (Sgreem) 1 I9-
o AEEW, WH W AN S gg W
gAY six sfeanfedl & afa g7 @ §
g g A fiw Ad 2 R A @
wer & i gl o o @ & awe
FT waw & yg WA AT W qg
=fgar o fw

“] will not try to coroborate any-

thing which is wrong and which 1 do

not believe to be true.”
¥ g qar @UE & ffgw s
wifgr fs wr wey war ar) & Sm@Ar
wrgar ¢ f s faear 3@ 7 39w
ﬂﬁﬂh{mﬂﬁﬁmﬂfa?ﬂ'
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A fawm W@ I@ WA § A1 AT
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ot § awy &1 &9 G T & I
ggad g A g 1

& wig w1 qgern wigar § fe e
g @t waial @A g3
i ® o wifsEE Reede g
¥ e ¥ 99% w@w § e w3 oA
T | TEE AT ATES R T AH AN
wew) F1 feedee fear o a § fT
wrow & forar | fasar Tadt o T TR
9T W AG W RTEA R T ARG,

1890 (S4KA) remarks Tﬁf?ﬂrﬁw 2044
az & Fdf ®gar w@ar | ofew ¥ ag
W€ FgAT AEATE F 0F agd q@ded
AR WA qr g AT A
o &, IuFT T@ A & AET | NH-
AT ART Y N FNGIT TRY I AN
ofs T A1 W Fg T w@yogew ?
918 ¥47 gAT ? I Q1 : A ATAT FI
@ &, o gw A FwAT | 39 f
93 a9 AN | EH AT gEY ATR
i | SYEET ATEE 9T &) 0% a1% @
T | a7 &) 74T qUEq 7.9 Tg WA
# AT 3, THALT FART | TEH GA FT
% Fg3 A7 fF Wk gz avw 1 9
AT ‘gAOTE T FER F T
q%E FT FeT % qaamt w1 @ g ?
FER W a@ErAr g WG| MR
AR OF AT I AT | FF ¥ 9
g ? g AH N F A yaw A
AR e gE F ARy wEwl A
sefeal QuEd MY = @
T g w Y v A & ? e
T A R AT JHF Ay ¥ Frew
FIF F AN § @ gA1, B w@T g
fe gar, a=3, Wy, 3@ w9 6 F fiw
dwEA | & qra FY qqerar g g e
T @ TEWrT g | gAR @ ¥ wifer-
fadi & afa ot 9 & @ &, W< e
gl @@ At 3w § maﬁmajﬁq;g
g AT

wafed & gg = oft & #g7 Tgar
(s ¥ s a ) T
T e = W S R E e
FIgaT| v ag ag ¥ fo§ 1 o
faar qgar &t gar & /I ww P
g ¥ g Y awE & wr P Al
frar om gr & o g oW v g ?
AR § e g AR T Q §,
gx % AT | @ GT I TH W
uw sfrar amT qdt ¢ :
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fam wgar 2 fF feslt Y feit e g, “Andhra  Agriculture  Minister
e § influencing Press to contradict stop
afew dar ﬁ'a' ® S‘ﬁ “ HAT S @I ' Pray appoint parliamentary com-
st gg wae sifeafeat s gfeaei mission”.

#7941 2 1 g X W F AmfE &1
o9 & | g a1 ¥ ag s i A
fodt & m1w 7z g, et & @ma 3
g9, 9 W@ 1 FAIR wRI &l @
WAt gt Tifgd R were fady o A
foF & ufa 3% far & o 73 3w & AN
fE ¥ afafar i vk s =1 5@
ot mifery & o wfgw

# gz WAy N & gEAr & fAdEA
AT argar g fr oT ot 3g w1 sl
O IF WA AT FYA a9 a7 5
TR AT wE fmag gfomr & fay &,
ag wiferfedt & fa% &1 s geifew
T ¥ FE @ A 2 foret ag
@ @t fs fF S oreaar @Y e
Gers & a1 gfeaet ¥ wfs #ré feamrimme
T & #Y fifrwr ¥ E, A TEE w9
gur gt wfgr 1 e gfom e,
s ¥z, fog Awe, Aufan e @
g W «tw agl g Sifgd 1 gm
foegw woT a@ § W gw RW ¥ wwar
OHAT qHT @ §, WfeT s o
WM E @Ay o &w ¥ A
s9aT | WA ST W w1 ETHH &0
wifed, W F2T FTT T $T @ B
weré ¥ xfrwdiz w7 oifed | W EW
sewr 3w ¥ gfecadr AEt wrar &
gt § fF ga 2w & S gae e
AN WY ag wEr agar AT N
Y § S F A4 |

SHRI C. K. CHAKRAPANI
(Poanani) : Some days back, our leader,
Shri A. K. Gopalan, received a telegram

from the Dalit Jatiya Sangh, Hyderabad,
which reads :

We have the statement of the Home
Minister. Apart from that, we have two
letters, one written by Shri Thimma Reddy
to Shri Brahmananda Reddy and another
letter written by the latter to Shri Chavan.
After reading all these documents, my
feeling is that a deliberate attempt has
been made to shield the real culprit.

When this issue came up for discussion.
Shri Chavan told us that he had asked
Shri Brahmapada Reddy to submit a report
on the incident. Afier that, Shri Brahma-
nanda Reddy went on tour and after
returning from it, he has wrilten a casual
report and sent it to Shri Chavan and
that hms been laid on the Table by Shri
Chavan. In his letter Shri Brabmananda
Reddy has not expressed any opinion, nor
has Shri Chavan in his own statement to
the house. My point is that a deliberate
attempt has been made to shield the real
culprit.

Why should Mr. Brahmananda Reddi
and Mr. Chavan fail to express their opin-
ion. Why has Mr. Chavan faild to get the
correct fnformation through his sources ;
he has an army of CID officials. It appears
that he wants us to believe what he has
placed on the Table of the House. My
feeling is that Mr. Thimma Reddi has made
that remark that Harijans deserve to be
kicked. Even before that stateent, what
is the situation in Andhra ? Harijans are
being oppressed ; they are being beaten to
death. The women are molested and raped
and oppression is let loose on Harijans in
Andhra. That is the position. Untouch-
ability is practised in its real form in
Andhra, according to the report of the
Scheduled Castes and Scheduled Tribes
Commissioner. You say you have done
many things for the uplift of the Harijans
and Girijans in the country. Despite that,
the reality is that they are being oppressed.
Under these circumstances, 1 cannot expect
any justice from the Government. In this
connection, I should like to refer to police
oppression let loose in Srikakulam district.
Qur party general secretary had addressed
an open letter to the Prime Minister, Ms.
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Indira Gandhi. Many decades ago, the
traders and contractors from plains have
penetrated into the tribal area and in course
of time they have become exploiters. Land
of the Girijans bad passed into the hands
of these exploiters. Debt bondage is still
very common., These traders and contrac-
tors pay nominal prices for the forest pro-
duce sold by the Girijans.

In the end, what is happening in
Andhra is only the untold story. I want
a parliamentary committee to go into these
affairs. It is high time to remove Thimma
Reddi and Brahmananda Reddi from their
office......(farerruptions) 1f you are not
prepared to do so, this country’s Harijans
will throw you out of power.

Andhra Minister's

SHRI J. B. KRIPALANI (Guna): I
am afraid that there has been a confusion
of issues. The issue of crualty to Hari-
jans is one question : what the Miaister
said is another question. I have really
been wondering what we are discussing.
Are we discussing the conduct of the
Minister or are we discussing the condi-
tion of the Harijans 7. (An Hon. Member :
It is mixed) : How can they be mixed up?
If you want to hang the Minister, you must
talk about the Minister and not about ths
general proposition of how the Harijans
are being treated. We all know that in
the villages Harijans are being treated very
badly. There may be umpteen number of
causes of that. But one great cause of
this is that we, the educated people who
call ourselves modern, yet pride ourselves
on our caste. If a modern person is born
a Bralimin, ke thinks himself to be a super-
jor being ; if he is a kshatriya, he thinks
he is as brave as kshatriyal's of old. This
is a disease from which we have been suffe-
ring for thousands of years and I do mot
kpow how long we will suffer. But this
question must be kept apart in the present
discussion because my friends want that
something should be done to this Minister,

The Minister is at the bar of the
House. If the Minister is at the bar’ of
the House, I ask onme simple question :
supposing there was the word of the press
representative and the word of a Member
of Parliament, whom would you believe ?
I am not going into the evidence. Whom
would you believe 7 There is the word of
the Member of Parliament and there is the

Word of a press reporter. 1 ag ot talkieg
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of the other evidence or what other re-
porters have said.

SHRI NAMBIAR : No press reporter
of that paper was there.

EHRI J. B. KRIPALANI: I am pot
talking of any such evidence. I am only
talking of this. Will any Member of
Parliament here say that the Parliament
should believe the word of a press reporter
and not the word of a Member of Parlia-
ment 7 Letus discuss systematically. 1If
we are to hang a man we must hang him
properly ; we cannot hang him on doubt-
ful evidence. Isay when it is a Member
of Parliament, the Member of Parliament
will insist that his word should be believed
more than the word of a reporter. And
supposing that he is not only a Member of
Parliament but he is a Minister, do not
we consider Ministers to be honourable
reople ? They are all honourable people.
When did they ever utter a lie? What-
ever questions are asked, day in and day
out, they always tell the truth. And even
the Speaker would say that the Minister
has said like that and the discussion is at
an end. Anyway, at least you will give
the Minister the benefit of doubt or you
will not give him benefit of doubt. What-
ever else he might bhave said, is not the
issue  Did be say that the Harijans, if
they steel, must be kicked ? This is the
one issue, and we must not deviate from
it. It is not a question of the treatment
of the Harijans. It is a question of some-
body whom you want to be at the bar of
this House, whom you want to be dismiss-
ed. WIill you dismiss him after proper
evidence or will you dismiss him when the
thing is doublful ?

AN HON. MEMBER : Hold an en-
quiry.
SHRI J. B. KRIPALANI : 1 think he

should be given the benefit of doubt as
we would all wish that the accused must
be given the benefit of doubt. He said he
has not said so. And when a maa says he
has not said it even if he had said jt, it
means that he takes back his words, but
if you waat to punish him, you cap ask
for a further enguiry. But you cannot
hang & man an this evidemce bocagse it is
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AN HON. MEMBER :
quiry.

Judicial en-

SHRI J. B. KRIPALANI : There is
a word of one man against the word of
another man. I am not thinking in terms
of what has been said by other reporters.
Even that may be ignored. 1 do not wamt
youto bring in what he the Minister said
about the reporters. That is not the gues-
tion at issue. The question at issue is not
what he said about the reporters.

SHRI NAMBIAR : He has said it.

SHRI J. B. KRIPALANI : 1 say this
member has no logic in his head. He is
not judicious. We are discussing one
question, and he says “he has said it.”

SHRI
evidence.

NAMBIAR :  Circumstantial

SHRI J. B. KRIPALANI: Circum-
stantial evidence is about what he said
about the reporters. There is no such
circumstantial evidence about what he
said about Harijans. So, we must clear
the issues. We must find out what we are
here to decide and I believe that we are to
decide about the conduct of this Minister
in Andhra Pradesh : whether he has said
the particular words that he is alleged to
bave said by one press reporter who was
not present. [ say in such circumstances,
he must be given the advantage of doubt.
Unless you have a judicial enguiry over
him= (Interruption).

AN HON. MEMBER :
quiry.

A judiclal em-

19.00 brs.

SHRI J. B. KRIPALANI: That is
another question.

You may ask for a judicial enquiry, but
on the evidence before us, it is umreasona-
ble to ask that he should resign. That
evidence is not conclusive. It is for the
Parliament to decide whether there should
be a judicial enquiry in this matter. You
cannot bring that issue in this. As long
as a judicial enguiry has not beem made,
he is innocent. A man is considered to be
fonocent unless he is proved guilty. 1 say,
pe has not been proved guilty. You may
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prove him to be guilty hereafter, but today
you have no right to say that he is guilty.
(Interruptions). What npon-sense is this ?
Are these people judicial minded or the
people belonging to the bazaar 7 This is
not a bazaar, You are deciding about the
conduct of a minister. You can call for
an enquiry, but as long as the case is not
clear, we ought to give this gentleman the
benefit of doubt. It is up to you to bring
another proportion that a judicial enquiry
be made. But you have been saying that
this man should be sacked. the Governor
should be dismissed, the Chief Minister
should be dismissed, the Home Minister
should go home and so on. Is this the
judicious way why Sir I suppose you are a
lawyer Am I not saying what is the truth ? So
for, there is no case apainst this gentleman.
I do not know him from Adam. He may
be a bad man in many respects. But the
issue is about those words agaiost the
Harijans. You are sitting here as a judi-
cial body deciding the fate of a minister.
Shall I talk like a bazaar man or like an
excited fool ? Sir, these people do not
understand anything of law. They do not
bave a judicial mind, They talk asifI
am related to that minister,

SHRI RABI RAY :
to Suchetaji.

You are related

SHRI1 J. B. KRIPLANI : You are fools
if you say like that. PBvery husband is
under the thumb of his wife. Yon must
give oee credit that she is in one party
and [ am an Independent. Sir, they do not
give me credit for being an independent
husband.

SEVERAL HON. MEMBER rose—
MR. DEPUTY-SPEAKER : How long
does the House want to continue this

debate ?  (Interruptions)

SHRI BUTA SINGH (Rupar);
on a point of order:

Sir,

MR. DEPUTY-SPEAKER :
the point of order 7

What is

SHRI BUTA SINGH : In the meeting
of the Business Advisory Committee
yestorday the time for this discussion wes
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decided. Later on, I asked the hon.
Speaker whether we can git beyond the
time he has fixed for this, that is, 7 O'Clock
apd be said “Yes, if the House wants,
you can comtinue”. Moreover, I have
given notice of a motion. I must be
allowed to move it and speak on it.

MR. DEPUTY-SPEAKER; I have
got such a big list with me. .

SHRI BUTA SINGH : This was given
with the consent of the Speaker. So, you
must give me time to speak on that.........
(Interruptions)

MR. DEPUTY-SPEAKER : Please
resume your seat. Firstly, 1 have no
knowledge of what transpired between you
and the Speaker. Secondly, when he was
in the Chair he announced that the time
is two hours. 1 can extend it by 10 or 15
minutes because Acharyaji wanted to speak
and the Home Minister has to reply. That
is why I extended it a bit...... (interruptions)
This is the rule which is generally followed.
We extend it by 10 or 15 minutes. We
generally sit  till 70°Clock. The Home
Minister is bound to take 10 or 15 minutes.
wueve(interruptions)

DR. RAM SUBHAG SINGH: It may be
extended by half an hour...(inferruptions)

SHRI1 SHEO NARAIN : Sir, you must
listen to me.

MR. DEPUTY-SPEAKER : Will he

kindly resume his seat 7

SHRI SHEO NARAIN : You should
listen to all of us...... (Interruptions)

MR. DEPUTY-SPEAKER : If [ were
to extend the time, keeping in view the
sentiments of the House, by how much
time should I extend it ? How many more
hon. Members should be accommodate 7
As I stated earlier, 1 have a big list with
me and I have tried to accommodate as
many as possible from this list. 1 have oot
deviated from it. If you want to extend
the time, you must indicate how many
members should be accomodated from both
sides, so that 1 cam distribute the time

ageordingly. I sm spyipg this becausy
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more than 10 membcrs are standing from

ope side alone... ... (inrerruptions)
DR. RAM SUBHAG SINGH: Six

members may be accommodated in all.

MR. DEPUTY-SPEAKER : All right,
There will be three from the Congress side,
one from the middle and one from the
opposition. That is how [ will distribute
it, if they want extension of time. They
will have to abide by this decision.

Maximum five more may be accommo-
dated.

DR. RAM SUBHAG SINGH : We
will give the list.
MR. DEPUTY-SPEAKER : [ will

accommodate one from this side, one from
the centre and three from this sids ; then,
the Home Minister will be called. Will
that be all right ? This will be the maxi-
mum.

DR. RAM SUBHAG SINGH : Three
from this side.
DR. SUSHILA NAYAR (Jhansi) :

Surely, you must give a chaoce to those
who gave notice of a motion for the
appointment of a committee. My name
was on the top of the list given from our
side and you are not giving me a chance.

MR. DEPUTY-SPEAKEK : Shri
Shivajirao Deshmukh is also there. He had
given notice of a motion. There are seve-
ral others who have given notice of a
motion. Shall I read out the names of all
those 7 It is not possible to accomodate
all. We must abide by some discipline.
Therefore, I shall call three hon. Members
from this side, one from the front and one
from this side ; that is all. Now, Shri
Buta Singh. He will take only five minutes.

st g Feg (R7F) ¢ Farsaw wga,
& wrowr aga wmrd § feowmed gR
gfel & fasg oy Re ¥ sy a=h
gra fair 7o sfax awsa & I § 6 v,
1968 #t g 9 wAr g fa¥ ag
TheT T WY AR THET FI7 F7 AT
fear
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[ g2 feg]

wft 9t @ ox T gk @ v A
FEARAGT ¥ WINMGRE
IE TR AT U & sgrhral aw
oY fF o= w3 gl A, ¥ aE]
¥ wifr ¥ oy of &Y g% 3w gfom
i MU F Y| qw 7| afew
g guga # fowge s ff @ 9
gaR S w v ¥ fF WX TR @R
w4t AT ? ag oy gegrdy arf 0 IEw
qi9 9%% W | W19 G999 T4 $G W
g ¥ g 31 gfwdl ¥ @a o w3
s g1 Jaw AR # 9w T4f g W
wet off ¥ ot e faw 99F AR oW
7z faug =@ a9 ¥ wrar &) a@-ad
ot & damei ¥ weN wEEa W) 42
frar g ge 3t fe aga et s
Famst ¥+ 3aw 9z fear . ag @ afe
o wrf § 7g oY wgren aidt ¥ A §
oY % TiX § gg FI g ? @ a4
a8 & W< g v Fawg 5t @awa )
wTAIT S A | Ag wea g W
e gsaw # § ! gfowl & aw s
g W S welt wEeE ¥ @i fon
37 2141 7 fegar a1 & ? # S+ samrr
wrgar § e ad fogor § O oF AW
s sirfem &1 g & 1 3 et St @
srw WX wfaw & @ar &1 ag fomn
it & 1 T eed ¥ % ¥ oA wim &
a1 guT 91 3 W Wraar wfgw | wiw #
Fidfwaat & 0% gfom ag £ fomr
st faar a1 | 9g @F g7 o F faw
faeemar g1 ®X AT fedt e X
AER 9ET TG FY | IAE AR 09T g ?
OF FIAECW G0 PAT T W WG &7 &f
oAt & W | 99 arfegriE F g @t
y 3g fawg 1 Iom@T WX Tifwadz &
¥q WOAT Wasq FHe AT av gad Wik
i de-dean ¥ s i gfomT &
F Ry S s e o g
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wf ¥ ¥ # meay g ww @ P
WX %) 3@ § a9 § Mg 9T W
= ¥ faw 78 7 Ay wrd w7 )
e WAl wEi AT AT A9 &
fag gfeel & geil & g A9 fggsn
v =t ag § fr wnar 3R @iz fear
g ar /€Y fem 3 7 38 @@ FT dEAr I
s gt 27 wifgx & e smama &
FHAI SFEE T GFaAT g, THRU FT
aHar & |

g St wedz gey Aol wERg A
faar 98 |l & TWraEAT E 7 W
qeA # a¥-q¥ awiw Avr 43§ wE-
T R AAAT AN G G, gE e D
IWASE ¥ A g fE
e W & guan falr o uF ow &
RENEF FA T AT A § ? W I
Wiz FY @i A AT gHT A FE F
wau I F qig A famrnar v ag
|z F1E wyw e A fear man
oty 7 o 7€ nfgx @ 5 S R
] FT F garfaw el 7@ = o
gFal &1 dg wIHT g gme 0§
U % &Y 9T TFET T4T § | qE WeHe
arfgt & f ererdl 7 gew et & @y
& A% fear &1 W axwd Ak ger W
&7 fozar #ar Y %41 & ag @it gy
fadf ®1 g &1 wEfaq o ez &
FITEA F1E GEAr A5 T gFA 11w
#ET A F AT A F R, W W
w1 Wt 9@ Somr § &Y ag F9 o g9
HAT ALY W AT | AZ FA Al RE F1E
g T a%ar § 1 WAl "gigy =
H1E & ATAA T ATAT TG | T TAHT Y
fet 9Y ¥ &N A 191 W9 | g%
gfefares A0 §F 96 ag @ Gger
R JEH FIT N AT G T@AT | gw
Wrsmmmeia e 37 RN
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¥ZX ¥ aread ag @ 5 wont wERa &
wzdz A foremr gFaT ST 91 7 £
fear | &Y wramT qaT w4 78§41 W<
&1 el & o ¥ 9 ey ok @
o o FHIEIE WS 9 e @
F faar | fomd g AT A S TR
fre o & faset =ifgw | ag @t
fr & & 7 70 7@ 7 w3 fe oowerd
F FR QU a7 Y Fw arfeq | Fof
g FWT WA F FEET F AT 7
Y T ¥ AT FEY AT FqI W F

AAAT X FFATE 7 That only court of
law can decide. Even we people cannot sit
on the judgement of a court of law.

2 0z 7ot Wty & ag WA w0 R
f& @At waleg & avee &1 @A & fom,
s aw a1 g e ¥ g ow &
TrEqr A1 9g 9g § fr g giefoow
TETd g A g9 F1 g9 SR 9 A
qrt gY arw | ¥|T 1 ¥ & gw 39 faww
F TG YT FT THA | TG TG FH AT
PRy W TAE & arg Ay a1
FHA |

4 @ A # wred s ¥ FAT
AT g a8 7 & fF wror ghewa o
35 &) W gfws a3 A€ @ afF
et 1 g onfrard A & Y, A
foe® x| gl T o wEw 93
arr 93 § s 9% wod ofae w1 aar
- AT &

Y g FEwn Joft oereiET UW
g W A fe qg g & MO @
Trea | A wgm wgat g 5w S
arg A@ ¢ W w@ AW H W9 ar R
aeitas an & A 9% ATy gfem &
vt faT Faa & fag qare § AT W
gatft 2% & fog Farc § 1 30 A OF -
frmmm w1 THT & W O wE T Am-
war § e ww & fo Y g § @
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qE I HY® T WAL AT g ww §
Far fir wfzat & gar wrar a1 4 9z 3=
Lol

oA farar X 3 s fe ag ar fkat
wife grefr & ag gfcoa & @ &)1 7
drex X g7 =wfig o wUY S E ar
7z gfm & & g & & s
wrgar § o w12 9T 9 w59 § 78 e
STt g ? g g rdal T ¥ Fare
m s W e ad § @
At &1 fear gar dv £ & 1 gafaw ag
st w1v W@ & gw e gt Wi
srfeanfaal o7 afza & O % 3 gH
T & I9%T FINT gw q9 SfeT & 99
0 H & Al g e w1 $1 a9 g
H¥W g a wga & fr o7 91T &1 wanr
i grqawm T & w1 AU FEE
fe wra ® wod gra # A faar s
Tifgw | waAgAr WY 9N @ § s
qEEFT 9§ Yo AUfEgT | K Faed
# awre gaw 910 w1 g9 wfaw g g
A IO gUT X AT FFAT & | 6 A@AT
T TATC FET TR FF 9 F g9y 3]
¥ N IY AT ¥ GIAA ATAT qEE
B wr A1 fad s fve |amae e
N T W IE w9 2 3 AfwA ag
A9 "I FY T 76 W IEt g g
fram Fgasfamg g § & g% argw
¥ gz @t oft & s waan ¢ fe ag
HTHET T OTE W T A 9IH qfow 59
N awmm fedt oiw 1€ & oo g
gfefrgsr el & 1 ag @AW
aedi ¥ 9 g Wk R 9T QU fre-
T S H | W IH arfed & o ar
ot Wt gufor ) I w28 ¥ v w0
g1

st oW wTw (gwi) : IuTsam wERE
tw fafret g ¥ ag o ot figenr
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W o de FEadideg ¥ TwA Aw
6y & 9% qg 9% wifg S omar ¢ &
aeas § ot fgemr W@ A gl &
faeg IMgw s d m F A5
oFEw gETgAry o wfaeEs 30 5
fod Hwgm amar§ & avwrcesd
feems uF gfefaaa sawmd su¥r uix
foamr o g &1, ] a8 S99 Fa-
&g w1 @ a0 =it fawr ghH w1 ), w0
femamd | s AT F1 g wifaw &
g At fee €1 & & gur fReat
snfed

St oo o farmr ¥wE A wE I
G ¥ ¥T AR I G NRW H &Y
TR 319 99 fafrer 17 & o s
ey & AT § w4 9 fF T e
=1 #Y foeAr Y 99T & qETEw g
2 9% ¥ meg e & fasm e
¥ wYge § 91T o wrfe o wr fuilem
¥k g s aw# Hiw = faew
WAIFH I A ARG oA
gredY gfeom &7 Igewdt ST g, W
IF qX § AURNFAAE @R FEAT &)
ou% fawrs gfefame smvamady @t
wifer, =g 7 fafrex @ ar €@
# iy & @y wgar g fv arqe & fown
X A AT AR HE ) WA RN
% fegfaw fear od wit 99% a
¥ we Y gfeww weEEd o 9,
1 T & {16 &Y AT )

15 20 hrs.

(Shrimati Tarkeshwarl Sinba in rhe Chair]
st gar FawTAr J off oW aww

¥ fgem faam 1 919 ag Jo fo # 1w

fafaezT oY, @@ ag gfeEl 9¢ Far-aa

R AEI guT ! ¥y foa w®w sram g

fr qorea ¥ UF W FAE AfEe,
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To flo quf, &, ot freger &rezw w1
2, et g adter g sade oTe W
FT AN TGT | T 9 A/ F qWE; A
g fier Wk ag § wwe e, Ho
uHo WX gfew & 3w owr w1 SRewE
TR TR g TF wE AT
7Y faar mar 31 afes sawr glawt #T
fearr o

W@ OF T, gl aved § | gw et
% gma ! ogmr few wwar €1 W
g & &% w I dar g1 @W
fafres agg - ™ §, =t X ow
JEFAT AT AT | Fo o W farmyrE
FTEEH & UF ga-gaieec w0 gfaw @
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MR. CHAIRMAN : May I know how

much time the hon. Home Minister would
take 7

THE MINISTER OF HOME AFFAIRS
BHRI1 Y. B CHAVAN : About
10 to 15 minutes.

SHARI M.N. REDDY (Nizamabad) :
As Sbri J. B. Kripalani very rightly obass-
ved, we are mixing up the issues in this
case. As far as the oppression and suppres-

sion and other types of ill-treatment of the
Harijans all over the country are concerned,
I share the views, of most of the Members
who have expressed their views. But we
are not concerned at the moment with
that. If I understand the motion that is
put before us correctly, the only issue
that is before us is whether this particular
Minister has observed like that or not.

I was rather surprised to hear many
of the speeches. I can also substitute
sound and fury for cold logic and reason.
But sentiment played a large role in the
first instance. That was understandable.
But after reading and hearing and seeing
the signed statements of all the corres-
pondents without any exception, who
were present as eye-witnesses, I thionk we
should have reflected a little better and
applied our own minds. If this is the
standard of judging the people and issues
In this august House, then | am afraid we
are not projecting a better image of the
Parliament before our people.

We have to be a little more dispas-
sionate and objective and asses things on
merits and not use a particular occasion for
a particular purpose divorced completely
from the facts of the case.

The hon. Home Minister must have
noted two things which were missed in
the discussion. 1 would like to refer
to the statement of Shri Sitaram himself
who was present at the press conference
but merely relied on the hearsay evidence
of Shri Parthasarathy. You must under-
stand one thing. Why was this report
not sent to the Patrior on the 22nd itself ?
It was sent on the 23rd, 24 hours latter.

The first question that confronted
Shri Sitaram was the Minister’s adverse
remarks against journalists, It never
occurred to him—read his own state-
ment—that he was in any way concerned
with the Harijans or there was apy alleged
remark a4gainst Harijans. He consulted
his journalist colleagues who were present
and wanted this matter to be taken up
with the Minister. Then he went to the
Ravindra Bharati. On the next morning
when he found that his journalist coile-
ages did not co-operate with bim, he gave
a twist to the whole matter so that he
could settle scores with Shei Thimma
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Reddy. It is also clear that Shri Sitaram
and Shri Thimma Reddy were not having
cordial relations and have been hostile
to each other for a verv long time. That
is obvious. It is also clear that what
Shri Sitaram was concerned with was the
offensive remark against the journalists ;
it never occurred to him that there was
any remark by the Minister against
Harijans.

‘The later twist that was given by him
was an afterthought. T koow all the
correspondents in  Hvderabad except
Shri Pathasarathy who has been posted
there only seven months ago. I know
them all. Shri Sitaram is the Chiel Re-
porter of UNI. He has not sent it as an
item of the news service. He had merely
sent it to the Parrior in Delhi because
the Parliament is in session and it would be
very nicely utilised by some people here.

The second thing is that we are passing
adverse judgment on the other correspon-
dents who represent outstanding papers,
reputed and renowned papers. When
they have not corroborated the story, we
will be condemming people who have been
patriots even before 1947 by pasSing this
sort of judgment on them. This will be
very unfair to the other correspondents.

As regards the demand for a judicial
inquiry, I would humbly submit that
when the personms concerned have given
written statements denying the story,
there would be no useful purpose served
by appointing a judicial inguiry because
they cannot go against their own state-
ments. Anyone could file a defamation
suit in a court of !aw and hang Shri
Thimma Reddy after due trial, that would
be a different thing. There is a case for
defamation, libel and all that. But to
insist on a parliameniary inquiry would
be creating a very unhealthy. precedent. We
have already made a martyr of Shri
Thimma Reddy, whether he said it or
not. This is enough. I do not think we
should proceed further in the matter as it
will be lending encouragement 1o sensa-
tionalism among journalists. This would
lead to a situation where anything can be
said about any politician, whether he
might have said it or not. Therefore, I
submit we must be a little more restrained,
gad digaified and must ¢lose the matief,
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THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
Madam, this question has been discussed
as thoroughly as it can possibly be. I
agree with Acharya Kripalani about the
character of the debate...

SHRI J. B. KRIPALANI: You are
going to damn me if you agree with me.

SHRI Y. B. CHAVAN : [ agree only
on a limited point. Iam afraid that we
are apt to confuse the issues. [ certainly
share the feeling of the House, particularly
the remarks of the hon. Members sitting
on this side and on that side too. The
problems of the Harijans require to be
considered in greater depth, with more
care and, with more intensity of
feeling also, particularly in view of what is
happening in the country during the last
few weeks. I can very well understand
the apger part of it and I can say that 1
ghare some of the anger too. But we are
pow considering a limited issue and I
request the hon. Members to apply their
objective judgment. Because here we are
supposed to rise above our political pre-
judices, political  parties and polit:c‘al
loyalties and take a view on a certain
st of facts as a Houss. Some of the
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hon. Members asked, “Why is it that I did
not send my machinery, the CID, or
others. Sir,...

AN HON. MEMBER : Madam.

SHRI NAMBIAR : In
madam becomes “Sir.””

the Chair,

SHR] Y. B, CHAVAN : Well, madam.
It is out of sheer habit that I said it.
Whenever by mistake 1 say, *“Sir,” You
please take it as “madam.”

MR. CHAIRMAN :
that 1 do not mind it.

I can assure him

SHRI HEM BARUA :
neutral,

The Chair is

SHRI Y. B, CHAVAN : I will first of
all take certain set of facts because I do
not want to go into the other political
arguments of it. 1 have a responsibility
to put the facts before the House as 1 see
them. This news item was first published
in the issue of the Patrlor on the 24th.
Naturally, that day the issue was raised
here and emotions were aroused. 1 think
it was very good that we decided to show
some patience in getting the facts first.
Then came the contradiction from
M. Thimma Reddy himeelf ; then came
my discussion with the Chief Minbister of
Andhra Pradesh who happened to be in
Delhi, who promised to look into the
matter and report, and then came the
report itself on the 4th evening which I
submitted with all the facts before the
hon. House.

Now, one of the criticisms of Mr. Hem
Barua was : how did the Chief Minister
draw a blank 7 He did not give his com-
ment or his assessment or his judgment or
his opinion about it. If you see the letter
of the Chief Minister—even if the Chief
Minister belongs to other parties —I would
expect Shri Hem Barua to give him due
justice. It was out of sheer courtesy to this
hon. House that he has said that he would
leave it to the perusal and assessment of
this hon. House. I must say he showed
wisdom in not expressing his views, be-
cause he certainly liked to leave it to the
whole issuc to be judged by hon. Members.
But here is somebody who says that it ig a]}
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blank, this and that. Well it can be very
good political criticism, but then this will
not be a very just asscssment of a person
who is holding a very high office.

Again, | was asked, *Why is it that I
did not send some officer from here.”
When the Chief Minister himself, who is
responsible for the legislature there, had
agreed to look into it and send a report,
am I to send some petty officer from bere
to enquire into it 7 How will it look to
the dignity of this House, and to the dig-
nity of that legislature to whom the Chief
Minister is responsible ? [ cannot think
of doing it.

Here is a series of statements which the
Chief Minister had obtained : he took up
the very relevant, persons. What is a CID
officer supposed to do? The interview
took place between a certain number of
pressmen and Mr. Thimma Reddy. The
Chief Minister has taken the statements of
all concerned, including the statement of
Shri Thimma Reddy and sent it to us plus
the statement of one man who was not
present there but who has sent a report
and whose report we are discussing. This
is really speaking the set of facts.

Therefore, the central issue becomes,
what exactly Mr. Thimma Reddy had
said. Did he say what was reported
in the Patrior 7 That is the whole
issue. 1 understand the emotions of
many Members on this side and on that
gide of the House. 1 wish I was a free
Member to join them and condemn every-
thing that is being done with all the force
that 1 can command ? I would appeal to
them to accept our own feelings also om
this matter.

st o A (FrEd) ;s faear
wh ¥ ifzare ¥ FamTn o wE
fedaaa gz #at a8l A< fear ? <@
T KT FTF G &1 0T |

SHRI Y. B. CHAVAN : This is a
suggestion that he has made, which Mr.
Thimma Reddy may or may not consider.
1 am not at all responsible for what Shri
Thimma Reddy should do or should mnot
do. Let us see what are the facts. Here
are the statements of the different Mem-

bees. . .

} have very carefully studied thesq.

VAISAKHA 18, 1890 (SAKA) - remarks ?M ,)ﬂ’wyw 2968

papers. We have to accept that these are
all responsible persons. They are not mak-
ing statements under complusion ; there is
no fear complex involved in this matter.

Mr. Vaman Rao was asked : “Did the
minister say that Harijans are thieves and
they should be kicked 7"’ The answer is,
“No.” Then he was asked, “Did Shri
Sitaram ask you or enquire from you about
the alleged remark of the minister about
Harijans at the press interview on the
220d 7" The answer is, “No. He did
oot”. Then he said,

“But on 23rd he read out to me on
telephone the report he seat to Parrior.
I-told him that the minister did mot
make such a remark that Harijans are
thieves and they should be kicked.”

Probably this despatch was sent on 23rd. On
23rd, there was a talk bztween Mr. Sitaram
and Mr. Vaman Rao who was present at
the ioterview, When Mr. Sitaram read
out the despatch to Mr. Vaman Rao, Mr.
Vaman Rao told him that the minister did
not make such a remark that Harijans are
thieves and they should be kicked.

Then, Mr. Kurve was also asked the
question, “Did the minister say that Hari-
jans are generally thieves and they should
be kicked 7" The answer is, “Defloitely
not”. (Interruptions). When a point goes
against them, these people get excited,
You have had your turn of speaking. Now
you listen to me with patience. The same
man, Mr. Kurve was asked, “Did Mr.
Sitaram ask you or enquire from you as to
what happened at the press inlerview oa
22nd or 23rd April 7

The answer is, ‘No.”

The sams question was put to Mr.
Sarma, viz.,

“Did the minister say that normally

Harijans commit thefis and that they

should be kicked ?

The answer is, ‘*“No.” Then he was ask-
ed: ¢
“Did Shri Sitaram enquire from you
about what happened at the press inter-
view or about the alleged treatment of

Harijans.”

The answer, is, “He did not mention 1o
me about the Harijans or any remarks the
minister had alleged to have made about
faem.”" Byt bg cprtainly mentioned thaj
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he made some disparaging remarks abont
Journalists.

My bon. friend from the DMK men-
tioned certzin points. 1 would like te
confromt him with asother thing. Mir.
Sitasam’s repert depended wpon the report
that was given by Mr, Parthasarathy. Real-
ly speaking, in this whole set of evideace,
if we bave to evaluate it in a preper way,
the most important evideace is that of Mr.
Parthasarathy. According to Mr. Sitaram
himsell, be has based the despatch on what
Mr. Parthasasathy told him. | would like
to go inte Mr, Parthasgrathy’s evidemce.
Mir, Parthasarathy was asked whether he
has kept any note. He said, he has kept
it somewhere and he has pot a copy of it
and he has not sigoed it. The Chjef
Minister asked him, “Can you give it to
me now or latter ' He said, “Not now.
I have to check up and see if it is in the
file. I told Shri Sitaram just what I said
above.” Mr. Parthasarathy says, what he
has said above is what he has told Mr.
Sitaram. What exactly has Mr. Partha-
sarathy said above ? Please read it if
you can.

dadisa Miglgter's

I am reading it. I am reading & part
of it because I dp not waat to read the
whole extract.

“That he went on to explaia about
thieviog in villages. He talked about
gun-traps and electric traps in irriga-
tion pump-roems. He said thieves are
usually beatea up in villages when
caught red-handed. Some of the
thieves happen to b harijans and they
are thrashed.”

He has not said that all harijans are
thieves and they are thrashed. He said
that some of the thieves happen tp be
harijans, who are also thrashed.........
(Interruptions). 1 am not defending what be
has said or what he has pot said. [ am
only saying what he has said and, really
speaking Shri Sitaram himsell depended
upon the statement made to him by Shri
Parthasarathy. And Shri Parthasarathy
says this, not that generally all harijans
are thieves but some of the thieves happen
to be harijans. I am only quoting him.

SHRI UMANATH : Why does he spe-
gislly wention that 1§ would liky the

MAY §, 1068 remarks rg, Harijans (M)

»ip

Home Minister to say on that very peint
why that Minister makes mention of hari-
jens when he makes a general statement

about thicves ? Why pot about other
caste Hindus ?

SHRI Y. B. CHAVAN : He has said
that.

BHRI UMANATH Why bas he

singled out harijans ?

SHRI Y. B. CHAVAN : He has said
that the thieves can be Brahmins alse. He
has said that, Now, if you ask me about
the wisdom of discussing such mattess, 1
would say a different thjng. 1 am not
justifying or mot justifyisg what he said.
We are interested in finding out what wag
said and what was not said.

Then I come to the latter part of the
charge. I hold no brief for anybody. But
may I ssk a question 7 Here is a responsi-
ble person making a stalement to ihe
Chief Minister about a very serious allega-
tion about Shri Thimma Reddy three years
after the iocident. [ am referring to the
Lakshmikantham business. He said that
three years ago Shri Thimma Reddy told
him something and he chose this time to
report this matter to the Chief Minister.
1 do not koow whether Shri Thimma
Reddy has said it or not. I do not want
to express any opinion about it, because
that is not the issue before us. 1 am
merely pointing out the fact that the per-
son is making a statement, which is sup-
posed to be so serious, three years after it
was uttered... (Interruptions)-

[ am now coming to my cenclusion.
We have to be wvery objective in this
matter. Let us not go by our subjective
likes and dislikes. It is not merely trying
to portray the character of Shri Thimma
Reddy in a humourous or other manner.
If we do that, spme others may choose to
discuss us in their legislature. This is not
the right way of doing it. I think it is
expected of us to do things in a proper
way. We do not wanot a harijan boy to be
lynched. 8o also. it is our responsibility
to see that we do not punish a person
without knowing the facts or without hav-
ing proof of fagts. That is equally impqr.
ity
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ot ofs v : aw w0 yfews G-
T wer dffad

AN HON. MEMBER :
we want a judicial inquiry.

That is why

SHRI Y.B. CHAVAN : A judicial
inquiry can be asked for if there is a
prima facle case. What is the prima facie
case here ? There is no prima facle case
here. 1In fact, most of the evidence is that
the man has not uttered the words which
he is alleged to have uttered. It may be
that there is a political angle and a pofiti-
cal party may wamt to attack the Chiefl
Minister or Shri Thimma Reddy. That is
a different matter. Whether such an issoe
should be discussed in this way or not,
whether it is proper or not, whether it is
wise or not, that is certainly a different
thing, 1 entirely share the feelings of this
House on that. Buot I do not thiok that
there is a prima focie case for asking for a
judicial inquiry.

ot s R (wfeerare): ou fedtd
s @A F s g Efaa g mar k fe
T ¥ PR Fams@af b own
a4 wEET ag TAT FY w0 AL fr @
AT A< 33 Ay ¥ fawrs qw oead
# s ?

wwrafa Wi : wAAT aTEq U
or Tar faug & 9l § 1 X9 ANy wWE
R § $ré sAffedaT a8 & avar |

SHRI HEM BARUA : Mr. Chairman,
I- have d to the speech of the H
Minister with due respect and I shall be
very brief in my reply.

It is a fact—it is evident from this
correspondence also—that Shri Thimma
Reddy singled out the Harijans when he
described thieving in the villages. There
is po doubt about it. What business did
Shri Thimma Reddy have to make a point-
ed reference to Harijans as thieves? He
was talking of thicves and in the map of
thieving Harijans are found to have a
larger part, be says.

The hon. Home Minister has quated
from some of the lotters, but | ¢an quoty

from the letter of the Chief Reporter of

the Hipdu where fre says : —

" “Thc misisier eslerred o mecent
incidents in which harijans wers
involved."

He talked of the Harijans in regard to
the recent incidents. It #s not out of con-
text. There are other thiogs also. He
talked of the economic conditions of
Marijans and all that. Whatever that
might be, what business did Shri Thimma
Reddy have to make a pointed reference to
the role of Harijans and what business did
he have to summon a press conference to
talk about Harijans ?

Here this reperter says that there was
informal discussiop and that is why he did
not send a report to his paper. At the
same time he said another thing, namely,
“Knowing as we do Shri Thimma Reddy.”
I do not know. I bave mot even seen the
shadow of that man. But this repotter
knows about that man possibly and, there-
fore, he says, “Knowing as we do Shri
Thimma Reddy” he did oot feel like
reporting what he said. From that you
can deduce that Shri Thimma Reddy must
be 2 loose tongue man who speaks whatever
he wants to say.

I am sorrv, there is a lingering doubt
about this inquiry conducted by the Chief
Minister. Therefore we wanted the Home
Minister to institute an inquiry on his own,
in order to remove this lingering doubt,
instead of relying entirely on the Chief
Minister's verdict.

* The report appeared in the Pagrror on
the 24th April and Shri Thimma Reddy did
not bpther to say a single word ; he did
not contradict the report. [ hear, the
ers get mewspap free from the
Government. Whatever that might be, to
say that Shri Thimma Reddy did not see
that report or did sot read the Pasrior that
morning would be an insult to his intelli.
gence which I do not want to do.

P

SHRI Y. B. CHAVAN : Many people
outside Delhi do not even see the Purrior,

SHRI UMANATH : Ministers get the
papess when ministers are referred to jg
Rews g,
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SHRI HEM BARUA : If be could
pot read the report on the 24th April,
possibly he read the report on the 25th
April.

~ SHRI CHENGALRAYA NAIDU
(Chittoor) : Patript does not go to
Hyderabad.

SHRI HEM BARUA : There is a
justification, pamely, that that particular
igsue of the Patriot did not reach Hydera-
bad ; therefore, Shri Thimma Reddy could
not read it.

‘Whatever that might be, the trouble is
that he did not contradict the report that
appeared in the Patrior. Then, only on the
3rd May he wrote a letter to his Chief
Mibister..:... ... (Interruptions)

SHRI Y. B. CHAVAN: No: he has sent
a contradiction after reading the discussion
in Parliament.

SHRIT RABI RAY : After it was raised
in the Lok Sabha.

SHRI Y.B. CHAVAN: Naturally;
‘but he has certainly taken the first oppor-
tunity to send his contradiction.

SHRI HEM BARUA : When? We
can say that the letter whicb Shri Thimma
Reddy wrote to the Chief Minister of
Andhra Pradesh on the 3rd May is the
first opportunity taken by Shrl Thimma
Reddy to contradict it.

SHRI Y. B. CHAVAN: No.........
(Interruption)
SHRI HEM BARUA: The Home

Minister might make a ‘reference to this
statement sent to the Home Minister,
Government of India.

But, unfortunately there is no date

here.
20.00 hrs.

SHRI Y. B. CHAVAN: 1 made a
statement in the House.

SHRI HEM BARUA: Sir, Mr

Thimma ‘Reddy “calls himself a responsible
Minister. Possibly, be is a very reaponsible
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Minister who writes a letter or sends a
communication to the Home Minister of
India that does not bear any date,

I am very happy that the debate has
pinpointed a situation in the country.
About Mr. Thimma Reddy, 1 think, there
be an inquiry into the entire gamut of
things as to what is happening all over the
country. The Harijans are insulted and
humiliated not only in Andhra Pradesh but
they are humiliated, tortured and butcher-
ed everywhere in this country, All
minority communities are in danger.
Therefore, I would like the Home Minister
to take the matter very seriously. He isa
very serious-hearted man. I know also
there was a report in his own State of
Maharashtra where thres women were
paraded naked in the streets and whipped.

SHR1 SHIVAJIRAO S. DESHMUKH
(Parbhani) : They were convicted and
sentenced.

SHRI HEM BARUA : Only becauss
of the fact that a so.called Harijan boy
flirted with a so-called girl of high com-
munity in Maharashtra, the Harijan women
were punished like that. You know, there
cannoot be love on one side and it is always
a responsive affair.

MR. CHAIRMAN :
you to conclude now ?

May 1 request

SHRI HEM BARUA: [ am concluding.

Whatever that might be, the Home
Minister must not dismiss the matter be-
cause of these papers be has received from
the Chief Minister of Andhra. Even il you
go through the statements made by differen t
journalists and pressmen who attended the
Conference, you find there are so many
loopholes and if a man says, they
were forced to make the
statements, they were asked to make
the statements under duress, can you -
dislodge that arg t. Therefore, there
is a lingering doubt everywhere and, in
order to remove this lingering doubt, in
order to restore the shining colour of an
apgel to Mr. Thimma Reddy, I think, our
Home -Minister will ingtjtute an inquiry
jate this immediately, - - L
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MR, CHAIRMAN : So, this discussion
is over.

20.03 hrs.
CONVICTION OF MEMBERS

MR. CHAIRMAN : Before we adjourn,
I have to make an announcement regarding
conviction of two Members.

In continuation of the telégram com-
municated to the House earlier today. |
bave to inform the House that the Speaker
bas received the following identical com-
munications, dated the Tth May, 1968,
from the Magistrate First Class, Ghazia-
bad : —

(n

“I have the honour to inform you that
Shri Sunder Lal and Shrimati Ganga Devi,
Members, Lok Sabha, were tried at Ghazia-
bad court before me on a charge under
Section 447, Indian Penal Code, for illegally
occupying the land of Improvement Trust,
Ghaziabad, at Mohalla Jatwara Kalan,
Ghaziadad Police Station Sihani Gate,

VAISARHA 18, 1890 (S4KA)

Release of M.Ps. 296

On the Tth May, 1968, after a trial
lasting for onme year, eight months and
fourteen days, I found them guilty of the
offence under section 447, Indiam Penal
Code and seatenced them to pay a fine of
Rs. 500/- or in default to undergo three
menths rigorous imprisonment.”

(1n)

*1 have the honour to inform you that
Shri Sunder Lal and Shrimati Ganga Devi,
Members, Lok Sabha, who were convicted
on the 7th May, 1968 for an offence under
Section 447, Indian Penal Code to pay a
fine of Rs. 500/ or in default to undergo
three months rigorous imprisonment, were
released on the Tth May, 1968 and ten
days’ time allowed to them to pay the fine
imposed.”’

Now, the House stands adjoorned to
meet tomorrow at 11 A.M. '

20.05 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, May 9, 1968/Vaiso-
kha 19,1890 (Saka)
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